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. | %m[m ?ﬂ@m,‘é“@g/s ___Applicant(s) \

5

b S a&@_‘v_\ nag.‘ %’.\{/Zé@ OIS e e R espondent(s)
B /_'kz */{"-JM i Advocates for the applicant(s) _
‘i e B e

/ZJQ,"_, V7 JmOwﬁnd}ég w . _ _ _Advocates for the Respondent(s)
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t
" R :B-B-QQ , Mr.A.Dasgupta for the appli-
! S g g;?’ fpolication jg g, + cants. Issue notice on the respon-
‘/ E SR o cfjfii?ngv» time b ' dents to show cause why this
. . . s AN 6 ] ! .
A (hLQ“‘\'v: 50/- 1 i application should not be admitted.
. de
II)PO BDNo - 244504 : ' Returnable on 9-9-96. List for
aled Swj%? ' . show cause and consideration of
“ O ' Admission on 9=9-96. )
;\ LT — 1 .
%:'&ﬂﬁwvn*7/377é ‘
t ] . S .
¥ ' —
4 L : im | _ Member -
a 1 m/l/z R
e t gf% 1 ’ o
U r Q'/?é At 1 fhw
. ~ '9.9.96: Learned counsel Mr A.Dasgupt

 for the applicant. Mr P Sarma
respondents No.4 and 5. Leave otr
,of Mx B.K.Sharma.
. : Mr P.Sarma submits that he i3
-w.submitting the written show cause
today on behalf of respondents NO.
14 and 5. He may submit the wg}tigg__
show cause with copy to the counse.
.of the applicant an&‘fﬁé“Raidey

-

counsele. é ‘
tist on 19.9.96”£6§"§HbW”c§use
and consideration of admission.
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19.9.96 .~ Learned counsel Mr A. I)?Sgﬁpta for
the applicants. Learned counsel M? A.X. Roy

| Q for the respondent No‘s.4 and 5. Leave note

'> @Zg}w&"’\/{ f/é\q [,/w—-/l!\‘ o " of Mr B.K. Sharma, learned Railway Counsel
on KLS/PGMO NnO ! LI &S ' AdJourned for conmderatmn o‘f admission
j/\, wdr‘ o on 26.9. 96 o \z ‘
T\~ K\A o ._ . o | Me)ﬁ?'l;;'
? pJéT}AQJL oé“vl7 Skﬂub jﬂ;? S t '

Mr. A.K.Roy for the Respondent Nos. 4 &
thé"f:or”the applicant.

Llst for admlssmn and further order on
" 14.10.9.

o . e
'1:" i ¢
: T , ' Mﬁf L ’

—F

- T ”
| 14-10-96 Learned counsel Mr.A.”asgupta for the
o applicant. Learned Sailway counsel Mr.B.K.
R J‘ | Sharma for the official respondénts.bqu
';; o o :..- o ?E:Tf.P.bharma for respondents Nde4 & 5.
I | Q . R The official respondents have ndt submitt-
| I . | | ed show cause. Thés matter cannot be kept
pending indefinitely. Respondent No.4 & 5
ﬁé&Lsubmitte& show cause.Perused the con=
: | -b'tents of the application and show cause
o | of respondents NOed & 5. y
Heard learned counsel for “driission.
Application is admitted. Issue notice on

the respondents by registered poste

' L ' | contd/-
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21.11. 96

I

Counsel.

@;g\h

19.12.96

V= 7 I
- o

1

14-10<96 Written statement within six weeks
S List for written statement and

further order on 21=11-96.
Heard counsel on interim relief

prayer. It is directed that appoint-
ment of respondents No.4 & 5 shall
be subject to the result of this

Original Application. o

Member

——

Mr. M.Chanda for the applicants.

Mr. R.P.Sharma for the respondent Nos.

4 and 5.

Applicants have submitted rejoinder to
the written statement of respondent Nos. 4 and

5 whlch has been received by the counsel of

the appllcants Written statement has not been ;&f

" “submitted by the official respondent Nos. 1,2

and 3. Leave not of Mr. B.K.Sharma, Railway *
N 4

List for written statement of

. respondent Nos. 1,2 and 3 and further orderrs

on 19.12.1996.

Member

Mr M.Chanda for the applicant.
None for the respondents.
Written statement has not been __

"submitted.

List for written stétement and
further orders on 10.1.97.

o "~ Menber
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__ELM,.%_'_.«?M 10=1=97 “"None present. Written gtatenmeni
) Not & oL Sovvad | has not been submittecl. . 1
or= R-Ne—= Z. List for writtem statement and i
2 wh\ﬁu@\ Shede mund Tilsd further order on 5-2=97.
7 one buhadb b R No-GRg | 4
Cwt peger ag e LFL / |
. Member iy
3/ R Jo mu»(/‘-"l t [pos U’/_S ;7 | .
‘ 2)1 LL,CI ’e’y iL\)—-— IZJL}P‘,M’L‘\""’ / Lﬂ' _ | L
ot pecp - 8 te TE -
5.2.97 The Railways . have not filed /‘written.
}ﬂ’ /f" :- . \\‘_
e statement although ~ the private respondepts‘\have Y
. filed written statement. We aré not inclined to
grant anyifurther time. PR ;\
Let this case be listed for he{aring on
3.4.97. V
M- 22— F Metber Vice-Chairman____
‘/—_—-____’_————'—_ ' N
nkm .
C D t ), . -
3~4-97 Mr.M.Chanda counsel for ‘the ,
‘9-’70\/' 2 3 o - ' .
LN L applicant.and Kr.B.Ke.Sharma 1’;01: the
- respondents. 3

-~

| _ 397
: /“Vg LR émé/é'\

Sem /?_e & 7= -

List for hearing on 19—é~07@

M e@%{ . - 3

Vi ce—Thaima\g
31 |

, 07 QWJ» b &"b = 19-5=97 - There is no representation.

9 JF v G &G w‘;} List' for hearing on 1=7=97, ‘

_fsp C I R y

» P " XL
ﬂ . 34 A ¢ . . | ; g

RSN G A ””‘N\'@ | Member vice=Chairman
5 1 LY o |
9ov 91"’% w/&,‘ W&“\H/‘D lm }:

.Q Mg%%/ - e " . = "

A 35 o
“{Wb"\ 3089 F 1=7=97 Left e*ier. List for heiar:l.ng on J’
D ey ) 5657 -
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Loy = Ja &3 2avA Member
RUSESTOV=TC ‘k i

im |
o]k |
3 , A—.\h_\A/




O.A. NO. 156 of 1996 - NS
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a ¥ ' o ' 5.8.97 Division Bench is not sitting.
S K OCS- S . Let -it be listed on 3.10.1997 for
o m‘, MM . m’(b < hearing.
> WS, P
o7 .
L d W

@L&du\ . | _ | By order

trd i o
"%?\6 . g pee— b 246057
| - T Ay A
\ .

1/379 AAA,Q ‘Df/i/\ L 26.11.97 'Th_e learned counsel for the parties submit
y , _

0/0/"/ : t’S/v that the case is ready for hearing. List it for
W’V o ' hearing on 6.2.1998.
e o a
ﬁ:\ (/( ) a : Member ” - Vice-Chairman
< / : nkm C
The cese 15 7""’/"’7‘7& .I,Z’Z/'
. ' ‘ - 6.2.98 Let the case be listed for hearing .
177 - |4  on 20.5.1998.
, /
wf/s}wi Wfﬁfw‘?"“” | é@, - ‘
s e (h ‘ Member , Vice-Chairm’g& -
4P .
t"\{” rg
. J{A

/.ﬂC\L Conr L'b\uo\o‘(} (/P/ Lo . ‘ '
&5y 'kpﬁmmxa. Q’\ o 5,54 M(}C&.diw) fo 0e.F7F,

Wv\& Sowhca L p'?,
ey
. By rPer
< | S
S - 20 .7 .98 On t}?e prayer of Mr M«.Chanda, learned

y eounsel for the applicant the case is

9 W adjourned to 11.8.98. ’

Member . Vice-Chairman
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| 11.8.98 On the prayér ‘ of é’MP.ff‘a
EE LUIZQVN/L ,0:5 - M.Chanda, learned counsel appearlng T
L\ylg A - ? k\"\\,s q i
/ \(VN}J\P\ b~ L~ on behalf of the,* appllcants "the
ES’}zkA : case is adjourned fofwlO days.F
g@ | | List on 27.8.98 ‘
S |
Member
vtrd
Ogﬁj W oj\ o | o
N A : 2 \("?‘i
) _ :
%ﬁ 15.9.98 Mr S. Sarma has made a mention
{%1%“ that Mr B.K. Sharma who is in charqe
of this case is indisposed: and i
_ unable to attend court ;. today..
' &? gkzﬁ;aAA,l KQV;> Therefore, he prays for two weeks
YRS X a ;7 é;ﬁb ) adjournment. Prayer allowed. List it
‘ . » /4\4 W . )
/86 ‘- . . _ on 17.11.987
‘ 17 _ . .- :
(Q‘m Member VicerCh&irman
“i\ : trd
0
:
17.11.98 Division Bench is not available.
List on 16.12.98 for hearing.
22-/2-5¢ | B‘L ord
Y Order

ﬁ%y o~ [e /2 =3 Pt .
f“iﬁjl ‘Hon'ble Mr G.L. Sanglyine,

31.12.98 Present ‘
# )‘g ¢ /é; ¢ é&mgg Administrative Member

is otherwiseﬂ ready for

,@ The case
\04 _ : hearing. List it gor | Hearing _on
d g -77 | 19.1.1999. ' .
U o [ s?wf&/wum// A de | S A “ (g
—- St k&ﬁﬂh¢bmj '# k&id%«fkat&/L, ' , , Mé&g;;
h)fl/"7 g e él'\ A - : nkm ) ’ v ‘
L A1 4N S 2otl-2 6 Porras Ao Bty e
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) ol e ‘ o
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_' V i A, prec ad"/ 9 l. 97
?\o‘&\ | éc 2
N
: |
8.2.99 Part heard. *
List? on  11.2.1999  alongwith ‘\
0.A. 0.A. 276 of 1997. | t
% . e T
‘ Member Vice-‘-_ChaléI_nanT’
trd
S
\ Me259 /W/-— A~ L T e,
: ,570 .
LN
12.2.99 List on 17.2.99 for further hearing.
/é, A= 7? éQ/
.—————"‘_‘_'-——————-_—" .
9 to— (et & M% Membet Vice-Chairman
bor v/m o/ pg
yﬁi"l"\ ' .Xé\az\“\"l -
2’77 17.2.99 | Heard in part. Reccrds shall be pro-

duced by the Railways.

List on 25.2.99 for furt%ng.

N
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25.2.99 Heard Mr M. Chanda, learned
counsel for the applicant. There is no
1 representation on behalf of the
Railways. Mr A.K. Roy is present on
behalf . of the private respondents.

" Hearing concluded. Judgment reserved.
Member Vice-Chairman

trd ' ‘

i A A .
24, 5.9 T=4=99 Judgment and order pronounced in
open Court. Kept in separate she
C. ; <:ep %%‘A&L' 9%\ - Applicatio; i pZi‘ éza £ : ;ts.
1 is dispos ‘
Aare hoos £ L o y, s posed of as indicated
- ’j%/t ! é%nﬂ Ssseanp . T - in above. NO, costss
g v role /SI%Q[@Z NO « ' é@/ .
4%?/ _ Member Vice-~Chairman
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T x ;? S CLNTRAL ADMINIS“RATIVE TRIBUNAL \\
T ‘,4"" o : GUWAHALI BLNCH -
. SR LR TS
M e e ' - "0.A.NoO. 156 ©of 1996.:
s . , o~ AR 2! ‘
o & | DATE OF DLCISION..?;?.}???.;,..(
LT T, o ' ) I
o usg;_Pulak Das & Ors: e “(PETITIONER(S)
4
o m_fhiiﬁm; Shiniéu o _. . _WOVOCATE FOR PHE
: . ‘PETITIONER(S)
R -VERSUS~-~
T “pg;gpﬁpg ;pg;g & OFSe ' o o e __RESPONDENT(S)
/ .
None present for reSpondehts 1, 2. & 3.
| Sri a.x. Roy for respondents No: 4 & §._ _ _ADVOCATE FOR THE.
- ‘ ' - RESPONDENTSo

THE HON'BLE ~ JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN
THE HON'BLE  SHRI G.L.SANGLYINE, ADMiNiSTRAT;VE_MEMBER.

1. Whether Réporters of lccal Dapers may be allowed to
' see the Judgment 2 . | _ o
. 2. To be referred to 'the Reporter or not ? o
3. Whether their Lordshlps wish to see the falr copy of the
v Judgment ? . * '
4, Whéther the Judgment is to be dlrculated to the other .
Benches ? . ,

: Judgment delivered by Hon'ble Administratiwv Member;
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s CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.'
‘  . . : Origiﬁal Application No. 156 of 1996.

Date of Order : This the 7th Day of April, 1999. |

i
Justice Shri D.N.Bafuah. Vice-Chairman.

Shri G.L.Sanglyine. Adhinistrative Member .

1. Shri pulak Pas,
2. Shri Sunirmal Barman &
3. Shri Sanjib Kumar Pator o« o « Applicants.

. By Advocate Shri M.Chanda.
- Versus - |

1. Union of India
represented by the Secretary,
Ministry of Railways, : ‘ -
NeW Delhio . ' : 3
2. The Chairman, . ' ‘
Railway Recruitment Board,
Guwahati=-1. -

3. The General Manager, ' | &
N.F.Railway, Maligacn, ' ’
,Guwahati-ll.

4. Sri Utpal Talukdar,
. Jyotinagar, P.O.Sonapur,
‘Dist. Kamrup(Assam). .

5. Sri Munindra Kumar Das, , o ’
C/o Milijuli Stores, . : TR
A.E.IoROad. Chandfnari ’ ' - e ‘ ' A

. Guwahati-3. . « « Respondents.

By Advocate Sri A.k.Roy for
respondents No.4 & 5.

SRRER

G.L « SANGLYINE, ADMN .MEMNER ,

|
|
i
i
|

This application has been submitted by 3 apphicants
with a prayer to ailow them to join in thisvsingle appﬁi-
D ' L B ﬁ ' '
cation under the provisions of Rule 4(5)(a) of the Central

Administrative Tribunal4(Procedure) Rules 1987. pféyer?

allowed.
L2 : The three applicants belong_té the Bofé—KaChari;
/Q ' ' Barman and-Lalung.Tribe regpectively which are re00gn1§Ed
. : ) . B . T

contd..



s 2- : o k »\Q/"-
as Scheduled Tribes under the Constitution of India for -
the State of Assam. The respondents No.4 and 5 belong to
the Other BackWard Classes. nemaly, Koch-Rajbongshi ?t the
time of advertisement for the following posts by thel
Railway Recruitment Board, - Guwahati. 4-

3. - In the Employment Notice No.3/95 which was published

on 30. 8. 1995 stipulating 15.10.1995 as the clOSing date,

the fOllOWlng posts, among cthers, were advertised : -
1) Apprentice Parmanent Way Inspector Grade-I and

2) Apprentice InSpector of Works Grade-I.

'One vacancy in each Category was reserved for SCheduled

Tribes. The applicants submitted their applications t0"

the RaiIWay Recruitment Board within the stipulated time

for the posts of Apprentice Permanent Way InSpector Grade~I
=T

and Apprenmice Inspector of Works. Grade -1 against the reserved

quota for Scheduled Tribes. The Candidates belonging to Koch
Rajbongshi alsc applied- for the posts agalnst the quota

for Other BackWard Classes. The written examlnation for

"‘

' rthe posts was held on 21.1.1996 and the result Was declared

on 23.5.1996 The appdicants as welllas thesrespondents

rd

‘NoO +4 and 5 came out successful in the written test. The

viva voce test was held on 27 .6.1996 and the final gesult

was declared on 17.7.1996 according to Railway Recruitment

‘

-Board, Guwahati No .RRB/G/CON/155/129 dated 17 .7 .1996. .

Annexure-6 The names of the applicants dld not appear in-

the result against the Scheduled Tribe- vacancies. On the 4
other hand, reSpondents No. 4 and 5 were declared successful
and‘empanelled against the Scheduled Tribe-vacancies occupy-

ing position No. 1 and 2 reSpectively. The applicants submi-

tted representation dated 22.7 1996 Annexure—s to the

_Chairman. Railway Recruitment Board, Guwahati for

i
1
l

contdLQ3
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7

reoonsideration and cenoellation of names of reSpondents No .4
and 5 from the panel against. the Scheduled Tribe quota. Since
noe action was taken on the representation they had submitﬁed
this original application eon 7.8. 1996. . , ﬁ;
4. The - reSpondents No.l, 2 and 3 have submitted their written
statement. Respondents No.4 and 5 have also submitted their
written_statement.’Final hearing was concluded on 25.2.1999.
Mr M;ohanda.learned counsel appeared for the applicants.\Mr
A-K.Roy.learned counsel appeared for respondents NO .4 andﬂs.
There was no representation on behalf of the respondents |
No.l, 2 and 3. o |

54 After the Written esanination was held'on 21.1.1996‘%or
the above posts of Apprentice Permenent Way InSpector Grade-I
and Apprentice Inspector of wot%s,érade-I the President'of?
India promulgated an Qrdinance on 27.1.1996.nhich provides

for inclusion of Koch-Rajbongshis in the list of Scheduled
.Tribes in relation to the State of Assam. On 27.3.1996 another

- Ordinance was promulgated as the Bill could not be passed in
Parliament. The third Ordinance was promnigated b& the'President:/
of India on 27.6.1996 which ceased to operate on 21.8.1996 as
the Bill could not be passed in the Parliament. Cn 9.1, 1994
another Ordinance was promulgated. This Ordinance .also ceased
to operate on 30.5.1997 as the Bill could not be passed in |
the Parliament. | |

6. We have perused the applrcation end the written state-
ments .and heard learned counsel. At_: a, present, the Koch-Ra jbong-
_ shis are no longer in the list of Scheduled Tribes in the State
of Assam. We also understand that neither the respondent NO .« 4
nor No.5 has since occupied the advertlsed vacanc1es for
Scheduled Tribes. We are not in a position to know whether

{

contd, .4
| N
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“the applicants were successful in the examination and are

liable to be appointed against the aforesaid sahednled-
Tribe vacancies immediately after the Respondents‘No. 4

and 5 had-these reSpondentsobeen‘excluded'ffom the panelt
In the circumstances weiare-of the.view that‘the'mattef'
may be decided by the competent authorities of the‘respon-‘
dents No.1, 2 and 3. As a result, we direct the respondents

to dispose of the representation dated 22.7 1996 withln a

.period of 90 days from the date of receipt of this oxder.

The applicants may also submit fresh representation indi-

vidually to the competent authoritles of the respondents,

if so advised, within 30 days from today and. if such

representation is received, the competent authority.oﬂ‘

the respondents shall dispose of the §ame within the i

perlod of 90 days mentioned above.. The reSpondents No 4

and 5 as well as the applicant may be heard by the competent

authority before the order is issued if necessary.

Application is'disposed of with the above direoti‘ons.

No order-as to ¢osts.

%_/( : : \
( D.N.BARUAH ) _ ( "G.L.SANGHYINE )
VICE CHAIRMAN ADMINISTRATJVE MEMBE

N




_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
BENCH 3 GUWAHATI,

icstion Under Section 19 of the Administrative
Tribunal: act., 1985.) |
/S 6

0.2, _/96..

Shri P,DaS & Ors.
" Union of India & Ors.

INDE X |

. 'SLNQ, - ANNBXURE  RARTICULARS . - BaGE Nos,
1. ‘ Application . ‘1 to |& -
2. Annexure-1 B.E.PasS Certificate of
[ : Sri Pulak Das. eee |9 .
3, - Annexure-1(a) B.E.Pass Certificate of ... 20 .
‘ - *Sri Sunirmal Barman, (
4, Annexure~1(b) B.E.Pass Certificate of ... 2| .
‘ 5. annexure-2  Tribe Certificate of : ' i
- -Mr.P.DaS. XK 22" !
Annexure-2(a) Tribe Certificate of - ’
‘ "Mr. SeBarman, oce 2; —
Annexure-2(b)  Tribe Certificate of )
. Mr.S.K.Pator. ee e 2L’ : /?
Annexure-3 Advertisement of Employment
\}V‘/ . . NOthe NO.3/95. L I ) Zs — ZL
S Annexure-4 Written Examination/Call
)’ letter/admit card of A
%{(’ , : 0\!0 Mr.P.’DaS. eec e 27 I
17 A éi 10, Annexure-4(a) Written examination/Call '
- N - letter/Admit Card of -
. . -Mr.S.Barman, - ece 28
P 11, - Annexure-4(b) Written examination/call
. : : letter/admit c4rd of Mr. -
S.K.Pator. LR '2%
12, Annexure-5 Viva voce Call letter/
¢ - N - Adrﬂit Card of Mr.P.Das, e e Go
, 13, Annexure-5(a) Viva Voce call létter/ ,
. S ' admit Card of Mr.S.Barman. ... 3
. 14.  Annexure-5(b) Viva voce call letter/Admit ‘
. Card Of Mr.b.K.Pator. A'.o. ZL
15, Annexure-6 Panel dated 17.7.86 recommended N
‘ - by the Chairman, Railway Recruit- 53—- 3‘1 ;
ment Board,Guwahati. :
- 16, Annexure-7 The Gazette of India Extra-ordinary ‘25"-3(
: published on 27.1.96, -
17. . Annexure-8 Representation dated 22,7,96,

37
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DISTRICT : NAGAON.

. e /6‘
ﬁvcak Bér

IN THE CENTRAL ADMINISTRATIVE BRIBUNAL
) BENCH : GUWAHATI,

( An Application Under Section 19 of the’

Administrative Tribunal Act., 1985.)

1.

2.

1.

2.

BETWEEN

Sri pPulak Das,

Son of Sri Praneswar Dés,Village-
Dhamdhama, P. S. Barama,Dist=Nalbari,
Assam. »

Sri Sunirﬁal Barman,

son of kaf Harendra Barman,
Village-~Langthasa,P.S.Lakhipur,
District-Cachar,Assam.

Sri Sanjib Kumar Pator,

Son of Sri Mukul Pator,
village-Borghat Lalunggaon,
P.O. Tetelisara,P.S.Kampur,

Dist-Nagaon,Assam. )
eesesee APPLICANTS.,
=Ver sus-

The Union of India,Represented
by the Secretary,Ministry of
Railways,New Delhi,

The Chaiﬁman,Railway Recruitment
Board, Guwahati-1.

The General Manager,N.F.Railway,
Maligaon, Guwahati-11,

Sri Utpal Talukdar. .
QYOtigﬁgéng thggag S:D:i.st-Kam::w.zp,
Assam,

Sri Munindra Kumar Das,

C/o M/s. Milijuli Stores,A.E.I.
Road,Chandmari, Guwahati-3.

Contdoo ceele
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PARTICULARS OF THE APPLICANTS

(a) (1)

(ii)
(1i1)

(iv)

(v)

(B)fi)
XxkX
(ii)
(iii)

(iv)
(v)

(c) (1)

(1)

(iii)

Name of the appli-

cant.

Father‘s name
Designation and
office in which
employed.
Office address
Address for
Service of all

notices,

Name of the appli-
cant No.2.
Father's name
Designation and
Office in which
employed.

Office address

Address for service
of all notices.

Name of the applic-
ant No,. 3. .

Father's name

Designation and
Office in which
employed.

Sri Pulak Dase.

Sri Praneswar Das,

Unémployed.

-

Nil,
Village~Dhamdhama,
MZ -~ Mibenka.

P.S. Barama,
Dist-Nalbari,Assam,

Sri Sunirmal Barman.

#ak Harendra Barman.

Unemployed.

Nil.

village-Langthasa,
P.S. Lakhipur,
Dist=Cachar,Assam.

Sri sanjib Kumar Pator,

Mukul Pator.

Unemployed.
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Office address s- Nil,

Address for services:- Village-~Borghat Lalunggaon,

all .nOtices. P.S. Kmpurl
P.0. Tetelisara,

P.S. Kampur,
Dist=Nagaon,Assam,

PARTICULARS OF THE RESPONDENTS 3

(a) (1) Name & designation :- The Union of India,repre-

(i1)

(iii)

(B)

(1)
(ii)

)

(1)

(ii)

3.

of the Respondent sented by the Secretary,

No.1. Ministry of Railways.
_ Roul Pfhawsm , slew Dt - |

Office address - . :- As above,

Address for services:= As above.,
of all notices.

Name and designa~  := The Chairman,Railway Recr-‘

tion of the uitment Board, Station .
Respondent No.1l. Road, Guwahati-1.
Office address . ¢= -As above,

Address for servi- := As above.
ces of all notices,

Name and designa- :- The General Manager,

tion of the N.F.Railway,Maligaon,
Respondent No.3. _ Guwahati, Assam.
Office address i~ As above.

Address for , := As above.

services of azll
notices,

PARTICULARS OF THE ORDER AGAINST WHICH
APPLICATION IS MADE :

Contd. ses .40
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(1)

(1ii)

(iv)
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Recruitment, Selection of I.0.W/Gr-1/PW9/Gr-I
against employment Notice No.3/95 dated 30.8,95.

Candidates' panel recommended to
GM/P/N.F.Railway/MLG in order of
Merit vide Memo No.RRB/G/CON/155/129
dated 17.7.96.

For endorcément of the Fundamental

- Rights of the petitioners guaranteed

under Article 14 and 16 of the Constitution
of India and also rights and privileges
granted under the relevant Acts.,Rules,

Circulars, Order or orders.

PARTICULARS FOR WHICH THIS APPLICATION IS MADE :

An application Under Section 19 of the
Administrative Tribunal Act.,1985 challen-
ging the panel p;epared and recommended

to the @M/P/N.F/Railway/Maligaon by

the Chairman,Railway Recruitment Board,
Guwahati vide Memo No.RRB/G/CON/155/129 dated
17.7.96;

The Chairman,Railway Recruitment

Board,Guwahati called for application

- through Employment Notice No. 3/95 dated

30.8. 95,

Contdeecsee Se
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In pursuance to the above advertisement
the Recruitmént Board held the written Test on
21.1.96 and the viva-voce testﬁoﬁ(24.6.96 to 27.6.96
for the recruitment of Iﬁspector of Works/Gr;I and
permanent Way Inspector/Gr.I in scale &s. 2000-3200/-
and prepared and approved the panel of candidates
on 4.7.96 and recommended to the General Manager
~ and published/announced 6n 17.7.96. In the final
pénel of the above selectién it is found that two
OBC candidate namely sri Utpal Talukdar and Sri -
Munindra Kr. Das under Roll No. 540238 and 540114
have beén declared passed against the quota reserve
for $.T. and another 0.B.C. candidate sri Sudhir Kumar

Ray under Roll No.34084 has also been declared against

the S.T.quota.

All the three 0.B.C. candidates selected
against the S.T.quota m=x® are belong to'Koch Rajbongshi?
community which was a sub-caste listed by the

Other Backward Classes (0.B.C.)

The Hon'ble President of India Promulgated
an ordinance which was published in Extra-Ordinary
Gazette of India on 27.1.96 provided for inclusion
Of " 'Koch Rajbongshis " in the 1list of"Scheduled

Tribe" with immediate effect.

' The above mentioned three Koch-Rajbongshi

candidate submitted their applications before the

Contd..0..6. N
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last date of\submission i.e. on or before 15.10,95
as 0.B.C. candidates . They have appeared in the
written xma exémination as 0.B.C. and accordingly
their names were recorded as 0.B.C. candidates under
Roll Nos. 540238, 540114 and 340894 resgpectively.But
in the final se;ection panel their hame have been

shown against the ST Quota instead of OBC quota.

) 4, JURISDICTION OF THE TRIBUNAL :

The applicants declare that the subject
matter of the order against which they want redressal

is within the jurisdiction of the Tribunal.

5. LIMITATION:

The applicants further declare that the
application which is within the limitation prescribed
in the Section 21 of the Administrative Tribunal Act.,

1985,

6. FACTS OF THE CASE

.The facts of the case are given below :-

(1) . The humble appliéants are permanent residents
of Nalbari.Cachaf and Nagéon Districts of Assgx?gzu%§§7
above mentioned address and are citizens of India and
as such they are entitled to all the rights and

protections guaranteed under the Constitution of

India and the other laws,Acts,Rules,circulars,Orders

passed thereunder ond ﬂ"‘r ?M b%:g oo dd.a
el i e o oot 00 proiged fona tame,

ho Linge creidin Rike (S qp CAT (Prirecdons) Ruker (365
Contd"'ooo?.
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(ii) That all the humble applicants have

passed the Degree of Bachelor of Engineering(B.E)

from the Gauhati Univeréity,in the year 1995. That

~all the applicants are belong from the downtrodden

" Boro-KaChafi,“Barman“ and.ﬁLalung“ Tribe respecfively
which aré recognised as * schedule Tribes " under

the Constitution of India (Scheduled Tribes ) Order
1950 as amended (Modification) Order 1956 and Zxxioms

‘Scheduled Caste/Scheduled'Tribes Order (Amended) Act.,

1976.
Copies of the B.E(Civil) Degree certificates
‘and Tribe Certificates of the applicants are
annexed herewith and marked as ANNEXURE-1;
1(a),1(b),2,2(a),2(b).

(i14) ' That after having qualified in the Bachelor

of Engineering Examination,the applicants were in

need. and in search of Job on 30.8.95 the applicants

found advertisement in the " Assam Tribune " where

the then member Secretary/Chairman Raglway Recruitment

~Board,Guwahati called for application through

Employment Notice No0.3/95 dated 25.8.95 dates of
pubdication 30.8.95 annuncing the last date of
submission of applications as on 15.10,95, The  break

up of vacancies of the posts advertised were as under :-

COntd......S.
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- Name of posts. Vgpancies.
1.Appl.PW.9 GreIee.. UR OBC sC ST
' cecses 4 2 1 1
2. " 10w Gr-III 18 10 5 3
fNW 3. % 10W Gr-I 3 1 1 1
. 4, " Asstt,Teacher Gr-I x x 1 X
5. Demonstrator. _ 1 X 1 x

A photostat copy of the advertisement regarding
Employment Notice No0.3/95 is annexed herewith and

marked.as ANNEXURE=3,

) That having qualificttion for the said-posts
the applicants submitted their applications to the
Railway Recruitment Board within the stipulated period

 of time,before closing date for the posts of PW[#

-
Grade~I and 10W Grade~I against the reserved quota for

" Scheduled Tribe " and the 'Koch Rajbongshi" candidates
also applied for the said posts against the " Quota"

for other Backward Classes (OBC).

(v) That the written examination for the
;ﬁ;;:Z;electicn of the above posts was held on 21.1.96, The
' applicants were'célled for the same. Call ietter/hdmit
Card were issued and sent to them and the applicants
have appeared-in the Written Examination in the same
venue of i.é. Guwahati Madrassa High School,Paltan Bazar,

Guwahati-8 under Roll Nos. 530049,530063,530057. As the

Contdoonoogo
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applicants belong to S.T.Community so they were

allowed to travel Free by Railway in Second Class
from their respective home place. The results of the

Qritten test were declared on 23.5.96 and published
e

< .
in the Aassam Tribune and the applicants came out

successful,

a

Copies of the Admit Cards/Call letters

are annexed herewith and marked as ANNEXURES-

4,4(a),4(b) respectively.

(30‘ ¢ . ﬁs" (vi) That thereafter the:éppliCants received

separate call letter/Admit Card to appear for the

IS0 27 99,8

~ Viva-voce test.in the Office of the Railway Recruit-

2%, 5 -96

;Z é f?L ///// ment Board, Station Road, Guwahati,Assam on 27.6.96 at
7, N _ . S ————

'-7 2.00 hours. This time also they were allowed to travel

free by train from their respedtive homé place,as the

applicants belongs to S.T.

It is pertinent to mention here that the
candidates other than SC & ST were not allowed tqkfree
by Railway. The OBC including Koch Rajbongshi were

also not entitled for the same.

(vii) That the Final Panel of the above Selection
was published on 17.7.96 and the same was recommended by
the Railway Recruitment Board to the GM/R/N.F.Railway/

Maligaon vide Memo No.RRB/a/CON/129 dated 17.7.96.

A copy of the said panel list is annexed

‘herewith and marked as ANNEXURE-6.

Contd, . 09100
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(viii)  That in the said panel two OBC candidates
ﬁémely sri Utpal Talukdar ana Sri Munindra Kumar Das
under Roll Nos. 540238 and 540114 have been declared
passed against the ST quota Of 10W»Grade-I and Pwl
Grade~-I1 and‘anofhef OBC candidate Sri sudhir Kumar Ray
under Roll No.3408§4 has been dedlared passed against

the ST quota of PW 9 Grade-III.

(ix) That'the above mentioned two candidate viz.
sri Utpal Talukdar and Munindra Kumar Das have submitted
their applicatibn forms as QBC candidates and appeared
against the OBC quota and aécordipgly their names were
recorded as OBC candidates under Roll Nos, 540238 and
540114, sri Sudhlr Kumar ROy has also submitted his -
applicatlon form as OBC candidate and appeared against
OBC quota and accordingly his name was recorded as

OBC candidaté under Roll No. 340894. But in the result
sheet their name were shown against the ST quota

inspécted ob OBC quota,depriving the original and

genuine ST candidates.

Ay

(xX) "That,1it is pertinent to mentioned here that
B . ,“-

the above three candidate whose@ names were published

againsq the ST quota all belongs to " Koch-Rajbongshi *
community. The Koch-Rajbongshis are one of the caste

included in the list of Other Backward Classes (OEC)

in Assam,

. CONntA....11.
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(xi) = That the Hon'ble president of India
promulgated an Ordinance which provides for inclu-
sion of 'Koch-Bajbongshis ' in the list of scheduled
Tribe which is published under'Extra-Ordinary Gagette

of India dated 27.1.96 advising the implementation

of the Ordinance with immediate effect.

Xxxxx A copy of the said Ordinance is annexed

herewith and marked as ANNEXURE-7.

(xidi) That the Ordinance has been promulgated by the

Hon'ble President of India on 27.1.96. In this case the
last date for submission of'application for the said
post was on 15.10.95 zm# wrxkkex and the written
examination was ﬁeld on 21,1,96. The applicants submi-
tted their forms against the ST quota and the aforesaid
three Koch-Rajbungshi candidates as against OBC quota

and appeared in the said quota as OBC.Therefore, legally

- they (OBC) cannot be considered against the ST quota only

in the final panel by giving retrospective effect, the

Ordinance itself nowhere mentioned for such sm a steps.

(xiidi) That it is pertinent to mention here that
though this ordinance have granted ST status to the
" Koch-Rajbongshis " but no where it has mentioned in

the Ordinance regarding the mode of implemehtation or

Contdeeeesel2.
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regarding the facilities and provileges as well as
reservation quota in employment to be enjoyed by

this community.

(xiv) That the applicants are belong to the

;Borb Kachari,Barman and Lalung Tribes respectively

which are included in the list of scheduled tribe in

Assam. All total 23 such maih tribes were included

in the list of scheéuied tribe for Assam. The existing

reservation quota provided for ST is earmarked for

23 ST sub=Castes only of the area under the jurisdiction

of N.F.Railway, As such in no case Koch=Rajbongshis

candidates can be‘cqnsideied either against the
~existing reservation quota of 18% in local regional

basis or against 742% in all India basis in direct

recruitment.

(xv) That thé prodeaure for inclusion of the
Koch-Rajbongshis into ST list is incomplete. The
Hon'ble President of India promulgated the Ordinance
on 27-1-96 and it has already completed six months
but bill in this regard has not yet passed in parlia-
ment,Moreover different indegenous Tribal Organisation
and Political pafties have reacted and vehementdy
opposing the inclusion of the " Koch~Rajbongshis " in
the ST list. Different Organisation are strongly

opposing the decision to give scheduled Tribe status

ContQeeceeell.
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to Koch-Rajbongshis. Bandh also observed in the
State. So the fate of Koch-Rajbongshis to be included
as ST is hanging and in such a state the genuine ST

candidate should not be deprived in their due.

(xvi) That fhe advertisement and written exami-
‘nation for the above parts were done much earlier

than the proclamation of thé,Ordinance in question.

The advertisement and the written examination for the
selection of the abbve posts were done much earlier
thanvthe proclamation of the Ordinance and the Ordinance
has got no retrosbectiVe effect, as such, the selection

of the above posts cannot be brought within the purview

- of the Ordinance. Moreover, already 6 months elapsed

but bill in regard to inclusion of Koch~Rajbongshis

in the list of scheduled Tribe has not yet been
passed in Parliamentyh«/ 2¥ 1y Ak fo Acouenins, .

(xxvii) That,moreover, the so called selected candi-

- date against the ST guota have submitted their appli-

cation forms with OBC certificate and considering them

A ]

-

to ST is without authority of law and illegal.
(xviii) That the imposition of obligation by giving
of the retrospective effect to the Ordinance by sele-
cting the non ST candidate as ST candidate by the
Railway Recruitment Board, Guwahati by depriving the

Contd.eeosld.
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the applicants. in their legal due have violated
the Fundamental Rights guaranteed under'the Consti-
tution of India and as such the Hon'ble Court may

direct the RRB to cancel the Select list published

on 17.7.96 forthwithe.

(xix) That the applicants have submitted the
representation before the Chairman, Railway Recruit-
ment Board,Guwahati on 22.7.96 but the authority is

not paying any heed to the applicants.

A copy of the representation dt. 22.7.96

is annexed herewith and marked as‘ANNEXURE-S.

(xx) p. That the applicant respéctfully state that
the Respondents have ﬁot yet issued appointment
letters on the basis of the =x& said impugned select
list dated 17.7.96. Therefore,there is no impediment
for staying the operation of the impughed Select 1list
published on 17.7.96 otherwise the applicarts shall

suffer irreparable loss and injury.

(xx1) That the applicants have every possibility

to get the_Job 1f the quota for Scheduled Tribes are

. properly filled up by the geﬁuine ST candidates in

‘pursuance to the above mentioned advertisement.

Contd..eeel5,
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(xkii) Tﬁat the applicants respectfully submits
that the authority was guided by irrelevant and

extréﬁeous consideration in this respect and a;bitrarily _
with malafide intention and ulterior motive deprived

the applicants from their claim for reservation.

(xxiii) That the applicants demanded justice but the

‘same have been denied to them and hence this gpplica-

tion is made bona-fidé and for'the,interest of justice.

T RELIEFS SOUGHT FOR :

' In view of the fact and circumstances stated
above the appiicants humbly pray that Your Lordships.
may graciously be pleaéed to-admit this application,

call for the records, issue a Rule calling upon'the

-Respondents to show cause as to why the impugned panel

bearing Memo No.RRB/G/CON/155/129 dated 17.7.96 should

not be modified amended by deleting the names of the'

‘-Respondents 4 and 5 and consider the empanelment of

w_\ .
ST candidates as per application including these appli-

cants.(Annexure-G) iﬁ the perspective of the employment

notice No.3/95 (annexure-3) by selecting/appointing them

-in category 1 and 3 which are still lying vacant and/or

pass such further order or other order or orders or other

direction as this Hon'ble Court may deem fit and proper
and upon such cause or causes béing that may be shown

and after hearing the parties further be pleased to

. make the rule absolute and/or pass sugh other or furfher

orders as Yowr Lordships may deem fit and proper.

Contdhees16e
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8. - AINTERIM ORDER IF PRAYED FOR :

It is further prayed that pending

diséosal of tﬁis'application<Your Lordships may
| be pleasea to pass ah order staying. the operation
of the impugned panel (Annexure-6) dated 17.7.96 to
: the‘extent.of~the empanelment 6f ;esbondent No.4 and 5,
| and/or restrained to filk up the saif vacanéies under
‘category 1 and 3 advertised in the employment No.3/95

dated 30.8.95 in the N.P.Railway.

8. DETAILS OF THE REMEDIES AVAILABLE :

The'applicaﬁts.declére that they have

- exhausted all the remedies available to them under
the relevant Acts and Rule and that they have no
other alternative énd efficacious remeay available to

them except this application.

£,

10, MATTER NOT PENDING WITH ANY COURT :

The'applicants further declares that

the matter fegarding which this applications
has been made is not pending before any
Courtmf of law or any other authority or

any other Bench of the ®ribunal,

11, PARTICULARS OF THE POSTAL ORDER IN RESPECT

OF THE APPLICATION FEE :

(1)  Number of Indian :. 809346644
Postal Order.

(ii) Name of the issuing
P.0O. -

GoPQO.Guwahati-lo

Contd.. eeelT7. -
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(iv)

12,

of the

13,

‘Date of issue _ 3' A s — 9 L

of the'postal‘v
Order. '

Post Office at
which payable.

.

CPO, (sh=

DETAILS OF INDEX :

An indek in duplicate containing the details

documents to relied upon is enclosed.

. LIST OF ENCLOSURES :

Annexure=-13B.E -Pass Certificate of sri Pulak Das.

-/Annexure-l(a) Be. E Pass- Certificate of Sri sSunirmal

Barman.

-Annexure-l(b) B.E. Pass Certificate of Sri Sanjib

Kr, Patoro

Annexure-2 : Tribe certiticate of Mr.P. Das.

~

Afifexure-2(a) : Tribe Certificate of Mr.S.Barman.

‘Annexure=2(b) : Tribe Certificate of Mr.S.K.Pator.

Annexure=-3 : Advertisement Of Employment Notice
No. 3/95.

Annexure-4 : Written Examination/Call letter/
Admit card of Mr.F.Das.

annexure-4 (a) : Written examination/Call letter/

Admit card of Mr.S.Barmane

Annexure~4 (b) : Written examination/Call letter/
Admit Card of Mr.S.K.Pator.

Annexure-5 : Viva Voce Call letter/admit card of

Mr. P.Das.

Annexure~5(a) VEVa Vvoce call letter/admit card of
. ' Mr, S.Barman. '

Annexure-5(b) : Viva voce call letter/Admlt card of
. Mr. 8.k.Pator.

© Annexure-6 : Panel dated 17.7.96 recommended by the

Chairman,Railway Recruitment Board,
Guwahati.

Annexure-=7 : The Gazette of India Extramerdinary,

published on 27.1. 96.
Annexure-8 :.Representation dated 22,.7.96,

LN
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VERIFICATTION

I,shri Pulak Das, Son of Sri Praneswar Das,
Ré-sident of village-Dhamdhama, Nalbari, do herebyv
declare that I have verified the statements made
in Para 1 to | in this original applica=-
tion, and saﬁe are true to my knowledge and belief
and. I have not suppreséed any material fact. I
am also authorised by the other,aéplicants to sign this

verification.

|  Fdak Do
Place :=C.UWAKATI SIGNATURE

( PuLAx JAﬂ)'

Dated := 7k Aot 1196
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(CraiLWAY NoTicE )

RAILWAY RECRUITMENT BOARD : GUWAHATI .
Station Road, Guwahati — 781001 ' : ]
Date : 25.8.95 '
EMPLOYMENT NOTICE NO. 3/95 ,
DATE OF PUBLICATION : 30.8.95 v
CLOSING DATE : 15.10.95 .
Applications are invited in prescribed application form obtainable from the important
Railway Stations OR in a Proforma enclosed herewith (to he néatly typed in a standard size thick |
paper, only one side) for the following temporary posts likely to be permanent on the Northeast
Frontier Railway. Applications complete in all respects along with required enclosures should be
sent to the Assistant Secretary, Rallw_gy_R_ggrunment Board, Station Road, Guwahati—7810 01,
Assam under certificate of posting so as to reach the Board's officé on or before 17.30 hrs. of
15.10.95. The applications can also be dropped in the “Application Box" kept in the RRB office
before 17.30 hrs of 15.10.95. .
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES

RA B GUWAHATT .

MUST CLEARLY BE WRITTEN ON THE TOP OF TMWS POSITIVELY. __ ..
Cate- Name of the post  Scaleof Pay  Stipend ~ VACANCIES Sex Periodof Ageason
gory during UR OBC SC ST Training  1.9.95
No. training .o

Rs. 2000-3200/- Rs. 2000/- 04 02 0 g!;.ﬂoth 12 months 20 1o 30 years

lnsp(’( tm/GradP— PM.

2) Appr. permanent Way  Rs. 1400-2300/- Rs. 1400/- 18 10 05 03 Both 12 months

Inspector/Grade-111 PM. .
V‘{) Appr. Inspector of Rs. 2000-3200/- Rs. 2000/- 03 01 01 ﬂyﬂoth 12 months 20 to 30 years
Works/Grade-1 PM. )
‘4) Asstt. Teacher Rs. 1640-2900/- - = 01 — Both — 20 to 40 years
Grade—I(Commerce)
5) Demonstrator Rs. 1400-2600/- - 01 — 01 — Both — 20 to 40 years

(Pure Science)

EDUCATIONAL QUALIFICATION:
category No. 1 :  Degree in Civil Engineering.
Category No.2: Diploma in Civil Engineering. NOTE: Candidates having diploma in Mechanical
or Electrical Engineering can also apply and their candidature can be considered
in case enough candidates with qualification of Diploma Civil Enginecring are
not available.

Degree’in Civil Engineering.

(i) II Class Master's Degree in Commerce with special paper Banking. (ii)
University Degree/Diploma in Education/Teaching. OR Integrated two years
Post Graduate course , ofRegional Colleges of N.C.L.R.I. (iii) Competence to
teach through Assamese Medium.

(i) IInd class Bachelors Degree \{Vlﬂl Physics, Chemistry and one subject out of
Botany/Zoology. 456% marks can be considered equivalent to 1ind Class where
there is no demarcation of class in Bachelor's Degree. (ii) University Degree/
Diploma in Education/Teaching OR 4 years integrated Degree course in regional
colieges of Education of N.C.E.R.T. (iii) Competence to leach through English
and Bengali Medium.

(i) A GENERAL RELAXATION IN UPPER AGE LIMIT FOR ALL COMMUNITIES/CATEGORIES
OF CANDIDATES HAVE BEEN GIVEN BY 5 YEARS BE SIDES THE AGE RELAXATION GIVEN IN
PARA-2. THIS RELAXATION IS APPLICABLE FOR 2 YEARS WITH EFFECT FROM 4.8.95.

(i) THE CANDIDATES MUST HAVE ACQUIRED THE ESSENTIAL QUALIFICATIONS AS LAID
DOWN AT THE TIME OF SUBMISSION OF APPLICATION. CANDIDATES WHO HAVE YET TO
APPEAR AT THE EXAMINATION AND WHOSE RESULTS ARE WITHHELD OR NOT DECLARED
ARE NOT ELIGIBLE TO APPLY. '

1. . GENERAL INSTRUCTION

1.1.) ABBREVIATION USED

: SC— Scheduled Caste, ST—Scheduled Tribe, UR—-Un reserved, OBC-—Other Backward

Class, IPO— Indian Postal Order, EXSM— Ex-Serviceman, PH—-Physxcally handicapped.

1.2.) The number of vacancies shown may be increased or decreased.

1.3.) SC/ST/OBC candidates can apply against UR posts but. they will have to vompete with UR

carl\dldates SC/ST/OBC candidates need apply strictly againsythieit respect, ive vacancies
‘only. —

yc(ategory No.3:
Category No. 4 :

CategoryNo.5:

™ \ AI',D LINSIT. . . R bow

e Y

ONRIOER OF POMMANDANT «

T e aa HONMBIC Uariie st

18 to 28 years
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5.7)
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9
10)
11)
12)

13)

14)

16)
17)
18)

19)

To

-

The Chairman

Attested copy of Mark Sheets and other pert_i{iéat_es of educational gualifications..
Kttested copy of documentary evidence of age, l.e. HS.L.U Adniit card etc. -

- Aitested copy of No Objection certificaté from emplayer; if aliéady employed.
Two_self_addressed envelopes of size 27.5 x 126 cms, with Rs. 2/- postage stamps each
pasted. -

FOR SERVING EMPLOYEES :

Candidates serving in Govt. Quasi-Admn, Office/organisation and Institutes should
apply through proper channel or should apply directly to the RRB/GHY. with NO
OBJECTION CERTIFICATE from their employer to avoid delay. The last date for application
to reach this office will not be extended on account of any delay in transmitting the
application by concerned office. No advance copy of application will be entertained.
Applications received after the closing date/hours will not be accepted. A
Separate application is required to be sent for each category, contrary to this, if more
than one post is appiied for in one application, the samie will be rejected. .
INVALID APPLICATION: The applications which suffer from the foliowing deficiences/
irregularities will be summarily rejected. (i) Incomplete/illigible applications or
applications made on news-paper cuttings. (ii) Unsigned application. (iii) Without 1PO,
(PO without post office seal, or 1PO for lesser amounts for unreserved candidates/OBC.
(iv) Without complete and proper enclosures. (v) Unattested or self attested copies of

documents (vi) Without two self addressed envelopes stamped with Rs. 2.00 postage stamps

each. (vii) The applications submitted by the candidates who do not fulfil the eligibility '

criteria will be rejected.
a) The certificates, postal order, photograph etc. received separately subsequent to the
receipt of the application will not be connected with the application, such incomplete
application will be rejected summarily.
Free second class Railway pass as and when admissible is given by the Board to the
candidates, who belong to SC/ST community or who are bonafide displaced persons if and
when they are called for written examination and interview test. All other candidates
called for are to appear at their own cost. ' '
The date and venue of the, written examination and interview will he fixed by the Board
and will be intimated to the eligible candidates in due coutse. Request for postponement
of the examination/Interview and change of centre/venu e will not be entertained.
CANVASSING IN ANY FORM WILL DISQUALIFY A CANDIDATE.
The decision of the Board in all matters, relating to eligibility, acceptance or rejection
.of the application, issue of free Railway passes, Penalty for false information, mode of
selection, conduct of examination, speed practical test, interview, selection, allotment of
posts to selected candidates etc. will be final and binding on the candidates and no
enquiry or correspondence will be entertained by the Board in this connection.
MODE OF SELECTION : The selection will be made o n the basis of written examination,
speed test/practical test, interview etc. Merely satisfying the educational qualification
and the age prescribed itself will not constitute a right to be called for the written
examination unless the candidates fulfil other condition/requirements given in the
Employment Notice.
The syllabus for the written examination will be generally in conformity with the
educational standards and technical qualifications prescribed for the various posts. The
questions will be of objective-cum-subjective nature on general knowledge, General English,
General Arithmetics and the related subjects to the respective categories subject to minor
variations. The Written test will consist of one sitting of duration 2 to 3 hours.
The Railway Recruitment Board, at its discretion may hold addl. Written test(s)/Practical/
Speed test(s) and/or interview if considered necessary for all or for admitted number of
candidates including absentees as may be deemed fit by the Railway recruitment Board.
The appointment of candidates would be subject to their being found Medically fit in the
appropriate Medical classification. _
Thé selection of the candidates by the Railway Recruitment Board does not confer any
right on the candidate for the post.
The Railway Recruitment Board is not responsible for any inadvertant errors in printing
of the notification.
The Railway recruitment Board is not responsible for any postal delay or wrong delivery.
( 1. HANSDAK )
MEMBER SECRETARY
RAILWAY RECRUITMENT BOARD (GUWAHATI)

RAILWAY RECRUITMENT BOARD : GUWAHATI 7 .
APPLICATION FORMAT FOR TECHNICAL AND NON-TECHNICAL CATEGORIES
(To'be filled by the candidate in-his/her own handwriting)

. [
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A b - (UNDER CERTIFICATE NF POSTING)
PR 4 S U , : -
RAILWAY RECRUITMENT BOARD: GUWARATI ~
L l :
; StavonRoad - »
Guwahati- 781001
| 21-12-95
No. RRB/G/41/ ' : ’ Date: _
: { “
|
To. :
¢
Shi¥Smt. . ' '
PULAK DAS !
i
Your ROLLNUMBERis | 530049
{
Thus is your CALL LETTER/ADMIT CARD' ; “
Eorthewr tlen nxammationtor tha post of P.W.I./1.0.W. GR - 1 A-‘ .
INSCALEof fis. ( 2000 - 3200/- under Employmant
NOTICENo. %/95 | GATEGORY No. 1 5. S onthe NORTHEAST FRONTIER RAILWAY. e
. ' i .
. a »
PROGRAMME OF.WR!TTEN EXAMINATION (S AS GIVEN BELOW:- -
DATE DAY * o« TIME VENUE
Guwahati Madrasa Hiah School,
21-B1-96 SUNDAY | 2: 00 PM Paltan Bazar, Buwahati - 1.

The following turias and conditions must bo;notod tor strict compliance.

1. Youwillnotte admittedtothis wrtten exe\minalionwiﬂj outthisCALL LETTER/ADMIT CARD anddoes natitseli give ..
any enttiement for salection, ' .

2 Yourcandidature has beenaccepted provisionallyér dis subjectiocheck andfulliiment of afl conditions fard down
inthe said Enmyployment Notice. : ~

3 Hyoudonotiultill theconditions aslaid down ih the sald EmploymentNotice, pleaseignorethis CALL LETTER/
ADMIT CARD anddonclappear, , :

Onlythe successiulcandidates intho written axamiiation willbe calledforthe VIVA-VOCE TEST.

6. Youare todefray your owntravellingexpense (for Ul OBC candidates). ~
Approachingthe Chairman,RRB,GHY and olherof!lxcials of RRB/Guwahati directly orindiroctly by acandidate or
anybody on his self requesting undorconsidemﬂoniq!therecru'nmem willrender acandidate lablefor disquairication.

7. Onlythecandidates andthepersons engagedinco ductingthe examination will be allowedintothe examnation ' _,
pramises. Strictdiscipline and sience mustbe mainiainedinthe examination/Hall Rooms. Apprapriate actionwillbe
1akenincasn of those adopting unfair meansinthe gxamination hall, etc. ‘

8 FOR SC/ST CANDIDATES ONLY:ON PROBUCTIONOF THIS CARD YOUARE ENTITLED TOTRAVEL o
FREEBY RAILWAY IN SECONDCLASS FROM! NALBARI (STN.):FO GUWAHATIH(STN.)

& BACK. THIS PASS 1S VALID UPTO L : j 27—01--‘;(; . - ~
(Authe tay [ty BeF's LiNo, (NG)11-84/RSC122dt. 23i 1.84 N \
’ W ! V /, -
: For CHAIRMAN | oL
- "RAILWAY RECRUITMENT BOARD: GUWAHATL
*. : S \
0 \U/.UI/’{ Xg .
AT |
\‘. ; . ,Y\ \ ' ' . .,
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RAILWAY REC

Station Road
Guwahali-781001

' y , 21~12-95

No. RRBIG/41/ : | Date: .

" To,

Shri/Smt. - ‘
SUNTRMAL. BARMAN

Your ROLLNUMBER is S5TRDAS

Thisis your CALL LETTER/ADMIT CARD"

For the written examinationfor thé post of Co 1. 0. W
INSCALEofRs. | opRD - E200/-
NOTICENo. /95 | CATEGORYNo.| 5 (¢hree

. )‘
PROGRAMME OF WRITTEN EXAMINATION IS AS GIVEN BELOW :-
DATE DAY TIME | VENUE

Guwahati Madraza Hiagh Schpol.
2110198 SUNDAY] 2: 00 FM Faltan Bazar.”Buwahati'“ 1.

‘The following terms and conditions must be notoé for strict compliance.
1. Youwillnotbeadmittedtothis writtan examinationivithout this CALL LETTER/ADMIT CARD anddoes notitself give
any erititltementfor selection. , : ) '

2 Yourcandidature has beenacceptedprovisionally andis subjecttocheck andfulfilliment of all conditions laid down
inthe said Employment Notice. :

3  Ifyoudonotfulfil theconditions aslaid down in the said Employment Notice, please ignore this CALL LETTER/
"* ADMITCARDanddonotappear.

4. Onlythe successfulcandidates inthe written examination willbe calledforthe VIVA-VOCE TEST.

"6, Youaretodefrayyour owntravelingexpense (for UR/OBC candidates).

Approachingthe Chairman,RRB,GHY and otherofficials of RRB/Guwahati directly or indirectly by acandidate or
anybody on his self requestingunderconsiderationfor the recruittmentwillrender a candidate liablefor disqualification.

7. Onlythe candidates andthe persons engagedin conductingthe examination will be allowed intothe examination
premises. Strictdiscipline andsilence mustbe maintained inthe examination/Hall Rooms. Appropriate action will be

takenin case of those adopting unfairmeans inthe examination hall, etc.: -
8 FOR SC/ST CANDIDATES ONLY :ON PRODUCTIONOF THISCARD YOUARE ENTITLED TO TRAVEL

FREEBY RAILWAY IN SECOND CLASS FROM SILCHAR . |[{(STN.)TO GUWAHATI(STN.)

&BACK. THIS PASS 1S VALID UPTO 2701 -96

(Authority Rly Bd's L/No. (NG) II-84/RSC12241. 23.11.84

. For CHAIRMAN
RAILWAY RECRUITMENT BOARD:GUWAHATI.

R e

© e —— -
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T ‘ (UNDER CERTIFICATE OF POSTING)

» ° RAILWAY RECRUITMENT BOARD::GUWAHI}TI

3

oo > Station Road A

t ‘ Guwahati-781 oot
21-12-95
Date:

_No. RRB/G/41/

To,

SHi/Smt.
: SANJIE KEUMAR PATAR

Your ROLLNUMBERis | S3@B57

Thisis your CALL LETTER/ADMIT CARD'

Forthe written examinationforthepostof | | P.W.T./71.0.W. BR ~ I

7

under Employment ‘ ,

INSCALEof Rs. SRR -~ I200/-
CATEGORYNo.[ ¢, = onthe NORTHEAST FRONTIER RAILWAY.

st

NOTICENG. w95

PROGRAMME OF WRITTEN EXAMINATION IS AS GIVEN BELOW :- - | | |

DATE DAY TIME o : VENUE : |
- Guwahati Madrasa High School. ‘ :‘ o
210196 SUNDAY | 2: 00 FM Paltan Bazar, Guwahati - 1.

The following terms and conditions must bo'ngtod for strict compliance. {
‘1.7 Youwillnotbe admittedtothis written examinationwithoutthis CALL LETTER/ADMIT CARD anddoes notitself give
_ any entitternent for selection. , ‘
2 Yourcandidature has beenaccepted provisionally andis subjecttocheck andfulfillment of allcondi
inthe said Employment Notice.
4 Ifyoudonotfulfili theconditions as laid down in the said Employment Notice, please ignore this CALL LETTER/
. ADMIT CARDand donot appear. ’ .

4  Onlythe successfulcandidates inthe written examination willbe calledforthe VIVA-VOCE TEST.

tions laid down

Youaretodefray yourowntravellingexpense (for UR/OBC candidates).

6. Approachingthe Chairman,RRB,GHY and other dfficials of RRB/Guwahatidirectly or indirectly by acandidate or
anybody on his self requesting underconsiderationforthe recruitmentwillrender acandidate liablefor disqualification.

"7, Onlythe candidates andthe persons engaged in conducting the examination willbe allowed intothe examination
~ premises. Strictdiscipline andsilence mustbe maintainedin the examination/Hall Rooms. Appropriate actionwillbe !

taken in case of those adopting unfairmeans inthe examination hall, etc.
8. FOR SC/ST CANDIDATES ONLY +ON PRODUCTIONOF THISCARD YOUARE ENTITLEDTO TRAVEL

FREE BY RAILWAY INSECONDCLASS FROM | HAMPUR . . |(STN.)TO GUWAHATI (STN.)

~

& BACK. THIS PASS ISVALID UPTO | 70156

‘
4

“
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£ CENTRAL ADMINISTRATIVE TRIBUNAL % \ .‘L i
GUWAHATI BENCH : GUWAHATI ' %q
| | e
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N

IN THE MATTER OF

O. A, NO., 156/1996
Shri Pulak Das & Others,

- VS =

Union of India & Others,
- AND -

IN THE MATTER OF 3

A written statement on behalf of the

Respondent No.4 and 5.

The ebovenamed respondents begs to state as followS :e

1. . That, the abovenamed respondents have been
served with copy of the Original Application and after
going through the same have under-stood the mmwmkammsy
contents thereof and hence save and éccept those state- '
ments which are specifically admitted herein all other
Statements made in the Original application may be deem-

ed to.be.denied and also those statements which are not

borne out of the records are also denied,

2, That, before going in a par awise manner
against the Original application, the ahSWering deponent

begs to state that the Original Application itself is

Cont ,.. 2.
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not maintainablé in as much as it violates the manda-
tory provision laid down in section 21(1)(b) of the
Administrative Tribunal Act, As per the said provision
the applicants are required to Wait for =Xze six months
after representation, but in the instant case the app-
licants approaéhed this Hon'ble Court only after 12/15
days of the representation., Besides, the above, only
one of the applicants i.e. applicant No.,l made repre-
sentation, other applicants have not made any repre-

sentation,

3. That, the answering respondents beg to
state that the President of India passed 'The €onsStitu-
tion(Scheduled Tribes) order amendment ordinance 1996°
i.e. Ordinance No, 9 of 1996 on 27.1.96 declaring the
‘Koch Rajbongshi' as scheduled Tribe with specific in-
struction that the Ordinance shall come into force at
once, Accordingly, the Govt, of Assam issued the noti-
fication on 14,2,96 to that effect, As the said ordin-
ance could not be péssed in the Parliament within the
period of six months, the President of India issued
another Ordinance No, 30 of 1996 i,e, The Constitution
(Scheduled Tribes) Order(Amendment) third Ordinance 1996
on 27.6.96 to extend the benefit to the'Koch Rajbongshi’
of Assam as Scheduled Tribes and acéordingly the Dy,
Secretary to Gévt. of Assam, W.P.T & B.C'Department
issued letter under No. TAD/ST/98/92/Pt-V/11 dated
2,7.96 directing all Deputy CommisSsioner to act accordin-
gly.

After the first Ordinance dated 27,1,.96,
the Dy, Secretary to Govt. of ASsam W.P.T & B.C.

Cont "o 00 30
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Department, directed all the Deputy Commissioner/Sub-
Divisional Officer to issue necessary Certificates to
all the applicants of such community vide his letter
under No, TAD/SEV95/92/144 dated 15.,2.96, Hence, the
present answering respondents applied for the Scheduled
Tribes Certificate and after following the necessary for-

malities, same were issued to them,

Copies of the notification dated
14,2,96, letter dated 15,2.96 and
letter dt., 2.7.96 are annexed herew

4, That, as in the Employment Notice No, 3/95,
issued by the Railway Recruitment Board, Guwahati provid-r
~ed special quota for ST Candidate, the answering respond-
ents after obtaining the ST Certificate, submitted the
Same to the authority after the written examination and
before the viva-voce test, As the Ordinance, itself come
into force at once, The Railway Recruitment Board acted
- accordingly as per the Ordinance and hence there is no
illegality in considering the énSWering respondents as
ST Candidate, In the instant case, the applicants have
not challanged the validity of the Ordinance and hence
they have no locus-standi to raise question about the

Status of the answering respondent,

5. That, the answering respondents begs to
State that as the agpplicant could not success finally,

they approach this Hon'ble Tribunal with motivated in-

Cont seee 4,
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tention and hence this application is not maintainable

in the eye of law.

6, That, with regard to the statements made
in paragraphs 6(i) to 6(vii) of the Original Applica-
tion, the answering respondents do not have any comment,
however, they deny all the statements contrary to re-

levant records,

7e - That, with regard to the statements made

in paragraphs 6(viii), 6(1*) and 6(x) of the Original
application, the answering respondents begs to state
that though they submitted the appiication against the
employment notice, as other backward classes, later on
they claimed the benefit as ST Candidates on the basis
of the Ordinance issued by the President of India,

After the promulgamation of the Ordinance, the answer-
igg respondents obtained the ST Certificate and submitted
the same hzggxg the Railway Recruitment Board before the
viva-goce test held., Be it stated here that the said
Ordinance came into force and the date of issuance and
hence they are legally entitled to get the benefit as

ST Candidates, At present the 'Koach Rajbongshi' are no

more in the list of OBC in ASsarmn,

8. That, with regard to the statements made in

paragraphs 6(xi), 6(xii), 6(xiii) and 6(xiv) of the appli-

Cation, the answering respondents reiterate that the

President of India has the Power under Atricle 342 of the

Constitution of India to RpERXBX Specify any tribes or

Cont ..... 5,
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tribal community or parts of or groups as Scheduled
Tribes and hence in-the present case also the Precident
of India issued the Ordinance on 27,1,96 declaring the
'Koch Rajbongshis' of Assam as Scheduled Tribes and in-
cluded the said community in the Scheduled Tribes list.,
Hence, immediately after the issuance of the said 0Ordi-
nance, all persons belonging to ‘Koch Rajbongshi' of
Assam have the right to claim the benefit of the same
as a Scheduled Tribes community. In this instant case
also, as the selection process was not completed, the
answering respondentse claimed the benefit as ST Candi-
‘dates ajainst the existing reservation Quota in all

respect.,

9. That, with regard to the statements made in
paragraphs 6(xv), 6(xvi), 6(xvii) and 6(xviii) of the
Original Application, the answering respondents begs to
State that as the said Ordinance No, 9 of 1996 dated
27.1.,96 could not be passed in Parliament within the
Sstipulated period, the Presieent of India issued another
Ordinance No. 30 of 1996 on 27.6,96, so that the benefit
of ST may be extended to the 'Koach Rajbongshi' as it is
evident from the letter dated 2.7.96 issued by the Deputy
Secretary, Govt, of Assa, W.P.T & B.C Department. Hence,

the question of imcompleteness of the Ordinance does not

arise,

The answering respondents also reiterate that
as the process of selection was not completed, they claim-
ed the benefit as ST Candidates on the basis of the
Ordinance and hence it cann't be said that the Ordinance

has given retrospective effect inno sense,
Cpng see O
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10. That, with regard to the statements made in
paragraph 6(xix) of the Original Application, the answer-
ing respondents begs to state that though the applicants
have submitted representation to the authority, insvite
of the fact that they have no legal right to agitate

in this r‘egard, they have not wait ‘for the reply what-
so ever following and extant provision of law and hence

Original 2Application is liable to be dismissed.

11, That, with regard to the statements made in
paragraphs 6(xx), 6(xxi), 6(xxii) and 6(xxiii) of the
Original' Application, the answering respondents begs to
State that question of stay order does not invoked in
this case in any way. If any such stay order is passed by
this Hon'ble Tribunal, that will indirectly meant to stay
the Ordinance, though it is admitted fact that the gpli-
cants have not challanged the validity of the Ordinance,
AS the Railway Recruitment Board acted em the basis of
the Ordinance, question of illegality does not arise at
all, and not to speak of any irrelevancy of extraneous
consideration. In fact as the applicant could‘not come
out successfully, finally, they approached this Hon'ble
Court after declaration of the result and hence the Origi-
nal Application has no legal merit for which it can be

admitted and is liable to be dismissed with cost,

Cont * s o008 7'
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VERIFICATTIGON

I, Shri Utpal Talukdar, Sbn of Shri
Khagendra Nath Talukdar, aged about 27 years, resi-
dent of Village- Baushban, P.O. Sonapur, District -
Kanmrup(Assam) do hereby verify on behalf of myself
as well as also on behalf of Respondent No,., 5, the
statements made in the above stateme&nt of this
written statements and affirm that same are true to

my knowledge and I sign this verification on this

the B A~ day of Saphebtn. 1996,

Utpa)  Foundosr,
DEPONENT

Dated 3

Place

Cont 44 8
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"‘fA“ L GOVERNIANIT OF ASGAL b
. BLEDPLT, FOR MELFARE OF PLATIS TRLGES & i3 LAS i
ORDENS WY THE  GOVERMK
NG CEELSATLO
DACED DICBUL, TR 1y - 02 - 1979,
oL Lﬁa[{:LI°11”“ t—=  Tho following Toainivee, aaacly. “ayn
Canstlmutlon (Schedulad Tribes) order (;a~mdinont) Or iineaco;
106 Ha 2 08 296 —~ poonulga’ed by the oresidont ol heiis o
STLh Janunpyt 1926 dg repuislishod tor Loaera o inferatin.,
‘- !
TORIMISTRY OF LAY JUSTICL /el COMPALYY " FFAIRS”
{Logislative D .avtannt)
: Hew Delhi th0127th.Januﬁr?’ 1996/Magha 7. 1917(5~ .,
S CTHES CONSTITUTION (SCHEDHULLL TUIBES) CRUER
S . AMENDIANT _ORDINANCE 1?29‘
R o o No 9 of 1996. & °
(R .. R -
Cf o 3 Promulagated by the Pregident in the Forty Saventh
? E .YGar of Republicrof India. k
v T \ N { .
& E ‘ 4 An Ordinancc to prévido for th~ 1nclusion of ".och-
L | Rajbongshi in the .ist of Scheduled Tribws sp2c. fied in relatiun
S 1 to the State of Assam. |
oy o . : .

Whereas Parliament is nat in s2ssion and t!a! Presi-

dent ‘is satisfied that circumstances cpist whi i render it n=2css-

: ary for him to tzke .mmediate actlon,
. ER l < . .
. Mow, thurefore in exercise of thy puwsirs confaiced

v .1 by Clause (I) of arkticla 123 ot Lhe hnngfikufinn the President . is

. pleased to poonalyato the Tollow!ng O.L"(lln:.m:n } -

I - . (/) This Ordinance may bz vul]wc the Constitution (Sua
; . : x)] t‘ 1 4_,‘ L
’ eduled Tribes) Order (Aménderznt. ) OrblpdnCC, 1996, i b titi

S & Comroncoing

. ‘ 2 It shall come into force ot once,
Amenaiment ¢ 2. TiE GAZETTR OF (HDLA EX[RADRINARY (PARI-TT-5LT. 1)
of thoe Con D
stitution
Sehedulidd s b ~ oY iy M t=TI Assan doer ’t“v" Heading "11 T
N Tribes) Order 1990, in " part- $S uPp, undoer i ading "11. T

l\J\u )1 ‘ f o op
n‘h«“19ﬁc. the state .of Assam oxcluding the auton,nouq dicdricly? diler b

. In the Gehedulod to the Conslitution {Sclusinl.

N

9 and the ontry rclatinyg therceto tha LNlLOWth itom anu onlry o
K ; o added namaly. '
| 10 Koch Rajoongshi".

" . S)d/ "H]\l\\!lﬂ' DIAL THAGHA
N ' : (Prasidene).

bj( L S(f‘«'/(m K,I.,...’\()l-lf\iJPLMi.’*.,:}c:x:/‘. ot h
L . Q.‘o\’q Gove. of India.
R L Sd/- P, T, VERMA, '

%d@nﬁ Conwnr,2rid Seci, Loth, Govlk, of hsgim,
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Memo No. TAD/ST/98/02/142-A,  Datd Dispur, the 14th Feb/ 1966,

Copy to:~

1,

The

Director, Assam Government Press pamuimaidan, Guwahati-21,

He is requisted to publish the above p?tlflcatIO] in an Ex-

tra

Ordinary Assam Gazettee on 14-72- 96, ¢nd send 500 (Fivo

hundred) copivs, there of p@thLvuly tu the Depaert  ant,

The
The
The
ALl
A1l
ALl
A1l

The

y LN e A #"‘)
Pls to ClleIMlnlStOr, Assam,

P|S to Chiet Secy. Assam;
P|S to Advr, .to Chief M.nlster, Absam.

Aom1n15trat1v¢ Department/ All Heqdo of Dcoartment.
‘ .
Commissioner « - of Divisions.,
Deputy Commissioner and £ >-Divisjonel Officexr. Assam,: |

s . ‘L ’ .
Principal Secy. Autonomous Council., Assam. |
B S T

Director, Information .and Public Relation, Lispur, "'

4
- e .‘.'*“‘1.‘,’. ;(~' '
N y

o 5y onder epon, |
: : ’f~f§§3”2~t;am:1£;LsﬁTig;&J\wL
. Deputy Sccy. to the:Govt., of Assam,

w l 1. u B, bL_Dgptt B

e
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. lﬂf’ COVERNWNFWLY OF ASEAN ka//
« DERAR I “FNT TOR.WELFARE OF PLAINS TRIBES AND JACKWAKD CLASURS
DISPUR.
HO.TAD/S1/99/22/144 . Dated Dispur, rhe 15th Febkruary/1906
Frem : . oshri A.R.Laskar, 4TS5, e

Deputy Secy. to the Gnvt. eof ,issam,
W.P.Te & B.C...Department, ’

Te : : I ALY Depu’y CmnmusqleuLL/ Sub-pivisieanal Ofiicey
in plain Districts of .ssam. x
- N S - M . - .

Sub : CASTE CERTIFICAIE.
'Sir,
_ In 1nv1t1ng a referen e to Lhe abcve, I am directed
tn inferm yeu that consegquent upon enli:: LmenL of Koch~Rajhongsh B

~comunity in uhc list of Scheduled Tribes of nssam (cxcludin« nutnq'—
moua3 Distrlcts) vide tac Gonstitution ( dphudtkbd Tribes). Ordu

( ummendment) Ardinands, 1‘96 the pcople bq\onging te said com:uni—
ty are entitled te Scheduled lxlbcs CCLtif1Pﬂth trom the commetent
ﬁi;. authorlty as per: plﬂviclons oi rules—thlmcd under the Assam Scheduled
. Castes. and Scheduled lebes g “eservation oglvacanﬁles in servies,

o1 and posts) Act, 1978.

.
b ey .
Ly o . Y

e Y-u are ducordindTv rﬂqucqtgq te ivsue Caste Cnrt*ﬁi—

Gate te apmllcants from the said COmmunity in respect of apnlicants
whn and his/her family Or 'inarely Lc51des wit in yeur jurisdictien,

ift" Whilﬂfiqsu1ng such cortlflcath yeu may, obtqin necessaryv assistance:
‘ ﬂf Ple<1dpnt >t local UWLVSL All Assam Koch~Ranongshi Samnildni. .

1 ot v . .

Yours “aithfully,
. __,3_“ TS e T o TR -\:;f‘\&?:k
Deputy ‘Becy. to the Gva.\i}
ey Assam, W P.T. & B.C. Duparinent.

Meme NQ.TAD/ST/98/92/144~A[ Datnd Dispur{ the 15th PPbru;ly/lQO(.

l

Cepy te:-~ ) .

1. The p/S to Chief Minister, Assam, Dispyr.

2 The pP/S te Adviser te Chief Ministef,.bssam. )
3. The p/S te Chief Secy. Ajuam, Dispur. i

4. . Commissioner ~f Divisiens, Assam. -

Uy Ordnr atc.,

T SETS -—~S“-1.~<7-"~—-—- - -W\: (a
of

.t.

i } a — S :_
, W i tyk"' . Depuly jjecy. te the Govt.
1 ' cssam, {.F.T. & B,C. Nept

et = A
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Subh o= Promulgation of the LunstLutLon (Sehodul

Toi unf U:!': (hcoe e o) Loird Oxdinance

10V regatd i, dnclusion of kocon Bajoanoshi

Cuertnily o Lhe S0, 1istl of Assom,
Sl

‘ Iam dibvectea Leosay  Lhalt the Procldont hae

oromulgated the f.‘:.n'.f..i‘L'h! tene achodtad Teihon) Ovdog (/'U:;g.r'::-~
¢enl) Third Ovdinance 1996 (No.30 of 1996) on 27-06-96 so a9 Lo
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19900 A cony of tac Ocdiaive wh oo roceivod frow thr Ministrey-
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In the matter of -
0.A. NO.,156/96
8ri Pulak Das and Others.

» o S _
Union of India and Others

. = AND-

g

" In the matter Of :=-

Rejoinder to the Written Statement

filed by the Respondent Noi 4 and S.

\

PETITIONEER ABOVE NAMED BEG TO STATE AS FOLLOWS :-

1) That copy of the written statement filed by
the respondent Nos. 4 and 5 was served upoh
the counséllmm of the petitioners ;The peti-
tioners have gone through the same and_under
-gtood the contents thereof .The present depo-
nent has been authorised by the two other
petitioners to file a re-joinder against the
written statement filed by the respondent No;

4 and 5.

25 That the statement which are not specifically
admitted by the deponent shall be deemed to have
been denied by the petitioners. The stateménts
which ére nét supported by material on record
are also denied by the deponent.

3) That this petition is against an order indica-

ting the merit position cf empanelled candi-

dates belonging to Schedule Tribe quota.

Contedk..i}z
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Respondent Nos 4 and 5 have been figured as number
1 and 2 of the empanel candidates . N either of this
two candidates can claim any post which are reserved

for ST Quota. Their inclusion in the panel is

illegal ;‘If this two persons were not included in the

panel than any two these petitioners would have secured
first and second position in the maxikx merit list ,

This fact could easily be es tablished.
The Railway Recruitment Board used défferent Code
numbers to indicate categories belonging to different

Castes, First two figure of the xmxmmwiExk respective

Roll Noskmdiwake indicate a particular Category.

If Roll No start with the ficure 51 it will indicate
the person concern belong to Un reserve Category.
If it starts with the figure with 52 than it will
indicate the 'personb concern hails from Schedule
Caste Community . If it starts with 53 % than itlwill

indicate that the person concern hails from

Schedule Tribe Community . If it starts with 54 then

it will indicate that the person concern hails from

Other Back ward Class (0.B.C )

That the present Petition deals with the appointment
with regard to the post reserved for S.T Quots. The
respomdent Nos. 4 and 5, two Koch Rajbongshi Candidates

are belonging to OBC Community which is evident from

its Roll Numbé@rs  i.e 540238 and 540114, Six Candi dates

from ST Community passed in the Written Examination.

Contedecesoceel
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6)
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There Roll Nos are as follows 530004, 530049,
530049,530057,530063 and 530065 out of these

six (6)Candidat§s Four persons including peti-
tioners appeared in the interview . Roll Nos.
of these persons are as follows, 530004,530049,
530057, and 530063. So had these respondent; were
not réserved for ST Quota the petitioners ﬁould
have a fair chance tobe figures as at serial
No. 1 and 2 of the merit position. The petitionere
have been ad&ersely affected by the wrong incliaisic

of respondent Nos. 4 and 5in the panel prepared fc

ST Candidates.,

That the .statement made in paragraph 2 of the
written statement are totdlly misconeeived and
misplaced, and the deponent begs to state that
the application filed by the petitioners is

maintainable .

That the statement made in paragraph 3 are mat
of record and deponent does not admit any thing
which are contrary to or inconsistant with

material on record.

That the statement made in paragraph 4 are depo
nent begs to state that ‘the ordinance in ques
tion is very clear. It would operate from the
date of its promolgation . It cannot Operate
rehrospetively. The advertisement was issued
on 30-8«05,

Contedecessd
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That the stztement made in paragraph 5 is
totally incorrect ,it is not at all based
upon material on record. The petitioners were
successfully passed the Wtitten examination
They were called for interview,*gxgﬁgxggggk
They were also included in the panel for the
post reserved for ST ﬂuo£a as there were
2 (two) post were reserve for sT Quota ,
the respondent published the name of two
persons whose name were purportedly shown
against serial Number 1 and 2,i.e respondent
Nos. 4 and 5 . These two respondent No.4and 5

are from the Koch - Rajbongshi Community

which were treated as 0.B.C Community that
by virtue of this ordinance the Koch-Raj-

bongshi Community has been treated aé Scheduled

Tribe Community but the Conversion of this

Koch- Rajbongshi Community would Operate from
the date of ordinance.As the post in question
were notified prior to the date of Promol-
gation of Ordinance ,the respondents cannot

claim those posts . Even the respondent cannct
claim themselves to be the member of S.T

Community because Xkexe their claimx is baged
upon the Certificates issued by Koch- Ra jbongshi

@m Sammilani who are not at all Competeat.

ConteGeses 5
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10)

11)
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That as regard the stateme.nt made in paragraph
7 the deponent begs to state respondents so
Called certificates issued by Koch-Rajbongshi
Sammilani has no force. That dpart as the
ordinance in question does not operate retros-
petively the respondents cannot claim any post

which were notified before the date of Promal~

gstion of the Ordinance.

That &he statement made in paragraph 7 fortyfies

the ¢laim of the petitioners, that respondents
apreared in the Written examination as 0.B.C,
Candidate only after publication of result 'of -
Written examination the respondent claimed

themselve as members of Schedule Tribe Community. [

The Rail'way Authority am Committed an error

apperent on the force of the record by considering

them as members of Scheduled Tribe Community on
the basis of ‘Wrong assumption <that the Ordinance

Operated retrospectively. i

rrrrr

That with regard to the statement made in paragraph
8 the deponent begs to submit that appointment
would be covered by the law in force at the
notification of the posts. These posts were
notified on 30-8-95 at that time KXoch ~Ra jbongshi )F
Community was not éonsidered as reason Schedule &
Tribe Community even at the time of written
examination, they were not cswndwd 35 Schedule
Tribe,so respondents claim over the posts as

being members of Schedule Tribe Community is not
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at all tenable in law .

12) That the statement made in paragraph 9 is not
correct and the deponent denied the same. The
Ordinance fex for conversion of Koch-Rajbongshi

Community as Scheduled Tribe was Promolgated
on 27,1.56 period of this ordinance was expired
on 28.7.96Iit has not been replaced by an out of
perliament. So at present members of the Koch-
Rajbongshi Community cannot have a right to
claim themselves to be the member of Scheduled
Tribe Community .In this regard Railway Board
also sought for a clearification f£from the

Ministry of Welfare Govt. of India, vide their A

1etter dtdo 15096960

o

. ,—/{
A copy of the letter is annexed herexw

with and marked ds Annexure.=(1)

-

//

13) That the contention raised i§y¢hé Written
statement is totally iﬁis cdhceived and
Migplaced .The appliéant has not challanged
the validity of the prdinance promolgamated
by the President of India in exerciée‘of power
under Article 123 of Constitution of India
Applicants contention before thies Hon'ble
Tribunal is that the said Ordinance in
Question is not at all in this case as it

~ des not operate retrospectively.



VERIFICATTION

I, Sri Pulak Das, son of Sri Praneswar Das,

Resident of Villege - Dham Dhama, Nalbari, do hereby
declare that I have verified the statements made in para

1 to 13 in this application ,and same are true to my
knowledge and belief and I have not suppressed any

material fact. I am also &k authorised by other applicants

to sign this verification.

/a/&ko&m

Place @ 52h4¢f4yflﬂ4k‘ Signature.
Dated %= QJ{2f'L2 6
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_ANNEXURE :- (i)

No. 94-E(SCT) I/31/2 13.09.96

OFFIC"E MEMORANDUM

The undersigned ié directed to draw vour attention

t0 the Presidential Ordinance Promulggtinggthe COnsEitution(ST?)
Orders (Amendment )3rd Ordi nance 1996 ( No.30 of 1996)dated
27.1,1996 gotifiedwby themGovernment of-Assam.vide No‘bAD/ST/
98/92/142 dt. 14.2;96 (copy enclosed) conferring the status

of Scheduled Tribe on Koch-Rajbon gshi Community is Assam
(excluding the autonomus districts§; The presidentialOrdinance
isvpromulgated normally for a period of 6 months and is |

required to be replaced by an Act péssed by the Parliament.

Therefore , it is assumed that the said ordinance has ldpsed
w;e.f. 28t july 1996 since it has not been replaced by an

Act of parliament . In view of this,clarifications on the follo-

wing issue are sought :-

(i) Whether those applicants wnoo have applied J
before the notification of the above ordinance

can be allowed ST status ;and

(ii) Even during this 6 months period ofibromulgation

| of Presidential Ordinance , somebody amy have
been selected and not offered appointment due
to the lapse. of the O;ainance sand whether he can
claim the reserved post on the hasis of selection

“

made by anyone;

Contead. eoeeel
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Tt is requested that the matter may kindly

be treated as urgent and the

clarifiéd at the earliest.

Ministry of Welfare,

Government of India.

(Attn Shri A.M.Khan,
Shanti Bhawan,

New Delhi -~ 110001

Director)

@G%

%
N

issues may kindlv be

Sq/-
(Ram Prakash)

Exe. Director, Estt(Res)
Dated , 12-9-96
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JIN THE CENTRAL ADMINISTRATIVE TRIBUNAL é%T
- GUWAHATI BENCH

— | - S;‘?F'

ALt

IN THE MATTER OF. ¢ .
" 0.A.No. 156/96 ' :
Shri Pulak Das & ors. -

el . : ‘ - Vs -

Union of India & ors.

- AND -

IN THE MATTER OF @

An additional Statements on
behalf of the Respondents
No. &4 and 5.

The above named respondents begs to state as

follows =

1. ' That the above nemed fespondents states that
the Constitution (Scheduled Tribes) order (Amendment)
Third ordinance 1996 which was promulgated by the
president of India on 27.6.96, could not be passed in
the House of people and hence the same became ceased

to operste on 21.8.96.

2 That considering the necessity to give effect tc

the provisions of the said ordinance and to validate
the action teken under the seme, the president of India
pleased to pass another ordinance on 9.1.97 namely

" The Constitution (Scheduled Tribes) order (Amendment)

.\/

Contd.o... 2/"‘
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ordinence 1997" No. 3 of 1997. On the basis of the said

ordinance,'The>Govt of Assam has issued one notification

Détgd 20.1.97,:the copy of which is annexed herewith

as Annexure=~ X',

1]

3. That the respondents begs to submit that as

per the aforesaid new ofdinance, these respondents are
entitled to get the benefit as a Schedule tribe and |
hence the original application filed by the applicants is

not maintainablé and is liable to be dimissed."

4,  That this petition is made bonafide and for

“the ends of justice,

" VERIFICATION:

I, Shri Utpal Talukder, sson of Shri Khagendra
Nath Talukdar, aged ab&ht 27 years resident of vill.-
Banshban, P.0.~ Sonapur Dist .- Kémrup (Assam) do
hereby verify the statements made above and affirm that

the same are true to my knowledge .

_ And I sign this verification on this the
Hn day of F# . 1997,

Utpad Tedueday
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: ‘ GOVFRNMINI OF ASSAM o A"
DPPAH?M&NT FOR WELFARE OF Pl s xnju;q AND BACKWARD CLASSES
» « onpUn'-leAlm TL:s -

v ooy b e . - !

. b
e ' o . v,

. ' '!,‘
ERSRRIEY FRCTE nogns BY TUE. uovnnnou PR
S
SRR A NOTIFICATION
Dated DlvpmJ the 4O~01~1907s

Ph vl MINISTRY OE . jaw AND JW]WL
o (!egisla11v0 Deptt )
o  New Delht, tio Oth 7anualy'1997/P

-v’ L | o H L e
.

ausa do,io1u-(saka)

ORDINANOL wd 11997 _ \;~A
;( ) - A No., 3 or 1997 : :
. ) gy Y e P AR T

N A3
;l

oL ?”1HL'CONSTJTUTION ¢ uC“LbU)LD THIUFQ) ORDER: (AMENBMEH T ) A

[N

: . - ‘ - P8
Plomujga{od bf thé’ﬁ&Lst;ht In the - Toxty Soventn Yoai : ‘}Tr
g£nih2~ﬁgpyb$i§"2£mlndi o ;
Dyevjpbe ,, oy L. I ;. Lo L, . o ! 3'
An Ordinance to provide fo the jnt]uqion of: Koch ijhanQh1 14

- gjthe list o[ Schedu]ed ]rtbes

spocjfjnd in rantlnn Lo tho Siat.. ,i
of Aqsam. ' |

v

’““’”f WHEHEAS 'ihe Cohotitutibn(JcheduJod Trithe) Ordor(AmOhdmOnt)O'd'“ﬂ”CU
'l*’1995”t0 prvjde “for ‘tho dforOthﬂmutLOI "Was prohulgdlod hy tho
|wrp%usiaanu Bhitho 2>1n da9 of' anUarV' 1996. "; .
NS PN BRI L Peo e o v '
N AND WHEHLAS‘ihb Lonstifutioh (Schoduitd Thibes)ordoy (Aded
meft) Bill, 1996 was Introduced 1# the Ugyie. ‘of tho pe
teatin place uﬁhc'éaid Ordinando, but Nhad
due’ to Lhe'disoolutjon
Ve U IR PO IR N
e #ﬁ_ "AND WHFHLAS for givtnq ronlihuod off~ct to
’ﬁ‘ltho said Ordlnnnco,.lho Lonotttufinw (Sehodulud iTribos) ordoi
-”'“i ;Amondmont) bocond Q*dinancc ,.19?6:$as promuly
, on. thG 27th day of March 1996x '

‘ AND WHEREAo for giving cdﬁttnuod offect to the nrovisiong or
Fthe satd ordin

¥ 0508 NANC Gy tho. Congtituiion (SchoduJod 1r1bos) Ordoi: 1
(Amondmont) ThipdfOrqinanco,

ople t# to-
Mot beon Passbad and' had Iapﬂbd
of tho Housc of the poople- ' '

,lho provistoh wp

v

ated by tho Presidont e
o

1996 was promulgatod by Lhe Prostiloni
o {ha ﬁ7£h (day og,Juno' 1396 '
,;,: : l' : : )
AND WHERbAo tpc Canstitutjon (Scheduleod Tribes) Oordoi ’ .

(Amendmont ). Bi]l 1996 wag 1ntrodUcud in the
t - { " . .
. aHd'coULH Aot bo | passod “"’ R

' :,;.,AI‘,qli‘z‘ R |‘_

House of tlie Peojsio

. Sonid. ... .2/ , 1




August 1996,

AND WHEREAS tho Constituflon (Sehoduled Iribes) ordéx (Ao~
dimont) third ordinance 1996 LDQSUd toroporate on- Lhe ?1st dwy of
! ',

AND WHEREAS 1t is consldored  necessary to give conbinted’

’lvoffoct to the provisions of the ConsL]LuLion (schodulod lribos)

L e

Shbrtﬁ» 

titlc”?*'z
antd com.

Amoﬁd;
mothh.

thio Consn
titution
(8chedu~

. lod” ij_.-. .
bos)Ordox ,

1950

vOrdor (Amondmont) Thixd ordinante)
. takon undor the said Ordinanco.

. of articlo 123 of tho Constltution, tho Prosidont
ptomulgate tho folloW{ng Oxdinanco '

. rate;s the includioii'of Koch Hﬂjbéngshi

1996 and to valldato the notion

AND WHEREAS - Bawllamont is not in sose1on and tho Pres1donl
is satlsfiad that circumstancos, oxist which rondor it hocdss any
fot him to tako immediato actions o

Now THEREFORE in exorcise of tho powors conforred by Clauqv(lf‘

is pléasod Lo L4
1

!

, (i) This Ofdinance may bo callod tho Constitut]on(Schodulod

ATribes) Order: (Amondmunt) Oxdinahct, 1997,

( 2) It shall be doomod to have como into forco on thé 27th day

of January 1996‘ - : . ' ; % A

hi In the Schoduly . to tho Constttuiion (Schedulcd Tribes)Ordorl
1950(Herojnaftor roferred to as, tho prlncipal oxdai) ﬁn"pnria]I

‘\\

‘_Assam" gnder the heading "1I. inh the State of Assam oxcluding, tho

autonomouq distr]cts ~ aftor jtom 9 and~tho ontry rolat{ng tharol
hhe follOWLng;item and entny;shall bo’ éddnd, n\mu]y o

vlli' "10 Koch, ﬂajb@ggshi Mo
Validaong.;

”3.,NotWithstanding tho factlthatutho Gonstitution (Schediiiod
Tribos)Ordol (Ainoridmerit) . Third. Ordinance 1996 has coasdod to opo-
in fho Constitution

(Schodulod Tribor) Ordéi 1980 ‘shi1l) 'he ddom@d to havu baen fita o

  -by this: Ordihaﬁco hiid "shall¥ bd ‘dosmed to'be as va]ih énd:ofioc—

£ive- as Af tho amondmént mado by thte’ Ord{nbnco hwd BGGH_iﬂ'fOrco
at all matoriql timos: Dot '

N coeat . , . - o !
: Vi e A

L IR éd/— SHANKﬁn DAYAL SHAnMa, .
oot o oo Prosidont '

- B4/ K.L. MOHANPURIA,
Socys to tho Govt. of india

RN o/~ 8.0, Vatia;

P VvCommr5 and Socy. to tho Gov£40f
' ' Assams WPT & BC Dopartmont, Disput:

v S ) Conkd.. .13/~




(3)

Momo Mo, TAD|ST|98[92 | fitsxr/183-A Dt.Dis)ar, tho 20th Janu'97.

Copy to - ‘

1

1. The Diroctor, Assam Governmoent Prougs Bammdinaldan, Qhy-21
Ho 1s roquostod to ro-publish tho Notificatlon in the
Assam Gazettee and sce-nd 200 coples to this Dopartment.

2, All Administrative Dopartment, Dispur.

3. All Hoads of Dopartmont, Assam.

4, All Deputy Commissioner.

G
-

Add Sub-Divisional Officer(C)

By oxdor etc.,

C ,;ZEESKZmenmm:::mmnqir -
Deputy Sbcy. to tho Gavt.ngmAﬁbcn‘j

WPT & BC Dopartmont.

it
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GUWAHATI BENCH.

. IN THE MATTER OF s=-

0. No. 156 of 1996
Shri P. Das & Ors. ees APplicants. *
Vs,
Union of Indin & Ors. ..., Respondents,
AND

IN THE MATTER OF :-

Written statenents for and on

e

behalf of the respondents.

The answering respondents beg to state as follows :-

1. That the answering respondents have gonc through
a copy of the application filed by the applicants hnd have

,understmod the contents thercef.

2e Thmt save and cxeept the statemonts which are speci=-

fically admi;%cd here-in-h@léWg~ other statements mnde in

the appliéntian arc categorically denied., Further the

statenents
which arc not borne on records arc also denicd.
R That with regard to the statements made in Parn-

graphs 6.1 t0o 6.I1 of the application, the answering respondents

do not admit anything contrary to rclevant records of the

COSC,

A | Contd. «ee2
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4q That with regard to the statements made in pnra~mi;?
j '§,0

graph 6,111 of the application it is stated that the Y 5

7.3 “[ 5

applications were invited in prescribed application for the
post of IOW/PWL Gr.I ngninst Employment Notice No. 3/95
Category No. 1 and 3 dtd 25,8.95 and published in the lending
News Paper(s) of North East Region including Assom Tribunc
dtd 30.8.95. The last date of submission of application

was 15.10.95.

Vocancy pPosition in details are given below
Cat. Name of the Scale of Stipend

No. poste Py, during TR OBC SC ST Total,
Tre, — e e .
1o Appr. FWI/Gr.I 2000-3200/- 2000/- 04 02 01 O] = 8§
. Pozﬂo * .
2. Appr. PHWI/Gr. 1400-2300/- 1400/- 18 10 05 03 = 36
IlI, P.M,

e Appr JIO0W/Gr,I  2000-3200/- 2000/~ 03 01 01 O1 e 6

“'-—- TR e IR R T gy S Sl O Ay Tt iy e pey A P D D P g v D U gy v T Y et M e an . S D T T Ws TS D VO gy, S M0 S i

e - That with regard to the statements made 1n para-
graph 6,1V of the application, it is stated that the applicants
subnd tted their applieations for the pPost of IOW/PWI Gr.I and
PWI/Gr.11I to Railway Recruitmont Board within the stipulated

period agninst the reserved quota for Scheduled Tribe and Xoch

Rajbangshi as 0BG,

6. That with regnrd to the stntemonts nade in para-
graph 6.V of the application, the answering respondents state
that the written examination for the post of PUI/ION Gr.I

and PWL/Gr.III das held on 21.1.96 and the applicants bearing
Roll No. 530049, 530063, 530057 nlso appeared in the written

Ctdo.oo 03‘

Cowebad.TEWY.

4. F Ry,

~
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cxaminntion at Guwahnti hdrnssa High School/Paltan Baznr 34, 7
o

Guwahnti=-8, fThe scecond class free pnsses also issucd with
the call letters to co#er the 5ourney from their respective
home plﬂécs o Guwnhati and back as per extant Tules, The
candidates ave belonging to SG/ST cormiunity. The result of

written test was published through RRB's No. RRB/G/CON/155/129

dbd 21.5.96 and subscquently published the said result on

2345436, in the Ass am Tribunc also. The applicanis were

4

declared successful,
g——__"

7. ‘That with‘regnrd to the statements made in para-

graph 6.VI of the application, i% is stated that the enll

.lottcrs were issued to the suceessful enndidates in the written

test to appear for viva voée test in the office of Railuay
 Kecruitment Board on 27.6.96 at 9,00 hrs. Free pPasSses were

also issued this time 4o SC/ST candidates only to cover the

Journey from their respective home ‘place to Guwahati and back,

8. That with regard to the statcmonts nade in parm-

graph 6.¥I1 of the application, it is stated that the scleetion
wos published on 17.7.96 by Roilway Recruitment Board and sent
to General Mannger(P)/N.F. Rly./Malignon vide letter No.
REB/G/CON/155/129 dtd 17.7.96,

9. - That with regard to the statenents made in para-

graph &VIII of tho application, the answering respondents

Contde...4

Guwahal.78999}y )
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beg to state that shri Utpal Palukdar and Shri Munindra | ©
¥ >
Kr. Das having Roll No. 540236 and 540114 have been declared S
J\o u
passcd ﬂgﬁlnst the poot of IOW/PWL Gr.l and Shri Sudhir Kr. <22

Roy, Roll Ho. 340834 declared passed for the post of PWI G, IIl.

The adove menbtioned two candidates have applicd agninst OBC
quota and later on also applicd against 0BC quota, but in
torns of Railway Board's letter No. 94-8(SCI)1/B1/3 dtd
8.3.96 circulated vide GM(P)/Malignon's lctter No. E/227/
RESV/0/Pt.V dtd 29.%.96 in conncetion with the Constitution
{Schecdule Tribes orders amendnent ) Ordinance, 1996, for the
inclusion of Koch-Rajbangshi community in the list of STs in
Assom, the condidates werce declared passed agninst ST quota
for the post of IOW/PWI Gr.I and III in liecu of OBC cnhndi-
dates by virtue of their merit position. The photocopy

of GH(P)/Maligaon's letter is cncloscd herewith as

ANNEXURE 'A's The copics of final pahel of PWL/IOW Gx.I & IiI
arc anncxed as ANNEXURES B=1, B-2, C-1 and C-2 respectively.

10. | That with zeghrd to the statements made in
paragraph 6,1X of the application, it is stated that in

view of ordinance for inclusion of Koch=-£ajbangshi (0BC)
conmunity in the list of ST in Ass am, the candidates benring
Roll Ko, 540238, 540114 and 340894 were finally sclected
agninst ST quotn for the post of IOW/PWI Gr.I and PWI/Gr,III

respectively by virtue of their merit position.

1. That with regard to the statcnents made in pora-
graphs 6.,X and 6.,XI of the application, the answering

respondents do not admit apything contrary to rclevant

- reeords of the casce.

Ctdqoois
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12, Tlmt with regard to the gtq’cemcnto nade in p'wrm—g )
graph 6.X11 of the application, it is stated that the last &y

N E Ry, Gwwehsli.

datc of receceiving the applications fox the post of I0W and " -
PWI/Gr.l and IIT was 15.1@.95 and it was extended upto 3.11.
subscquentlys. The written test held on 2141496 at Guwahati.
In vicew of Railway Board's letter No. 94-E(SCT)/I/31/3 dtd
8.3496, thc 0BC candidates belonging to Koch-Rajbongshi (0BC)
werc considered agninst the ST quotaAin ﬁhe final pancl as
per GM(P)/Maligaon's letter No. E/227/RESV/0/Pt.V dt 29.3.96
regarding benefits awarded for the Koch-Bajbongshi cormunity

of Assanm,

13, That with regard to the statements mnde in para-
graphs 6,XIII of the application, it it stated that as per
directives of Railway Board issued vide lotter No,94-~E(SCT)1/
3143 atd 8.3.96 and GM(P)/Mhligaon’g circular No, E/227/RESV/
0/Pt.V dtd 29.3.56,nembers of Koch-Rajbangshi are allowed o
derive benefit as adnmissiblce o the ST,

14 That with regard to the statements made in para-
grophs 6.XIV and 6,XV of the application, gk whilec reiterating.
the statenents made here-in-nbove, the answering respondents

do not adnit anything contrary to felcvant rocords of the case.

15 That with regard to the statements made in parn~
graph 6.XVI of the application, it is stated that the
advertiscment and written examination held before the
receiving of Railway Board's letter No. 94-E(SCT)1/31/3

‘Atd 8,3.96. The viva voee test was held in thc nonth of

Contde,. .6
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Junc'96 after rccelving the Railwny Board's letter circulatif_
by GU(P)/MEligaon's vide letter No. E/22T/RESV/0/PL.V dtd &
29.3.96 to accord the bepefit to Xoch-Rajbongshi communitics‘
as Scheduled Tribes. The candidates bearing 30;1 Nog. 540238,
540114 and 345894 for the post of IOW/PWI Gr, I and PWI Gr. III

vere sclected against ST quota.

16. That with regaxd to the statements made in parn-
graphs 0.XVIL and 6.XVIII of the application, the apswering
respondents reiterate and reaffirm the stntements made

here-in-aboves

17. That with regnrd to the statenonts made in para-

~ &raph 6.XIX of the application, it is stated that on receipt

of the representation on 22,7.56, the Chairman, Railuay
Recruitnent Board, Guwahati had personnlly taken up the
matter with the Railway Board for further clarification about

the dircctive of Railway Board's lotter lio, 94€E(SCT)1/31/3
dnted 8.3.56. | |

18, That with regard to the stotements made in parn-

&rophs 6.XX and 6.XXI of the application, the answering

respondent do not admit anything contrary to relevant records

of the case,.

19. Thot with regard to the statcmonts made in para-
graph 6.XXIY of the application, it is stated that the Rly.
Reeruitment Board is quided by various rules nand directives

of Railway Board and the facts stated in porn 6.XXI1 is denicd

Contd,...7

R,



..7.-

20, That with regnrd to the statemonts made in para-
| gnnﬁh 6.,XXI11 of the application, the answering respondents
do not admit anything contrary to relevant records of the

casScCe.

21, That under the facts and circumstinnecs stated abowve,
the instant application is not maintainnble and liable %o

be disnisscd,

o

VERIFICATION,
1, S (S

by occupation Railway Service, working as, Deputy Chiief

s aged about 2> years,

Personnel Officer of the Northeast Frontier Railway
adninistrntion, do hercby solemnly 2ffirm and stato‘
that the statements made in paragraphs 1 and 2 ave truc
to ny knowledge, those made in parngraphs 3 to 20 being
natters of records are true to my information anad the

rests are ny humble submission before this Hon'ble

Tribunal. - CJ‘J@\)
o p i iZ 57
, DEPUTY CHIEF PERSONIEL OFFICER

NORTHEAST FRONTIER RAIIWAY

MAIIGAON ss GUNAHATI

FOR & ON BEHAIF OF

UNION OF INDIA, )
gl WS A ,
:y c ‘PM
i ool

N F Ry,



mxm a - ANNEXURE-A @

N.F o RAILWAY Office ¢of the
) GENERAL MANAGER(?P)
: Gauhati-11,
NOs E/227/R68v/0/:‘it.v $3 Dated 29.3.96 ®>
. To, ’
All HODs,

A1l DRMs & DRM(P)s,

All DAOs, WAOs/NBQ, DBWS,

All Controlling Officers of non-divisionaled
offices,

G3/NFEMU & NFREU/PNO with 20 spare copies.
GS/ASSCTREM/MLG.

Sub s The constitution (Scheduled Tribe Orders(Amendment)
Ordinance 1996, inclusion of Koch-Bajbangshi Community
in the list of Scheduled Tribes in Assan.

Enclosed please find herewith a copy of RIyiBd's letter No.
94-E(SCT)1/31/3 at. 8th March,1996 wherein a copy 'of Ministry of
Welfare's circular No.12016/17/81-SCD{(R/Cell)Assan dated 3ist Jan/96
along with a copy of the Constitution{Scheduled Tribe) orders
(Amendment) Ordinance,1996 has been forwarded.

This‘ is for your information and compliance please.

Enclo: 1{one)

sa/-
‘ for GENERAL MANAGER(P)/MLG
(Copy of Rly.Bd's letter No.94/E(SCT)I/31/2 dt. 8.3.96 addressed

to @I/ALL Indian Rlys. No.12016/17/81-SCD(R/Cases),Assam, Govt .of
. India,Ministry of Welfare/Kalyan Mamtralaya).

Sub ¢ The Constitution(Scheduled Tribes)Orders (Amendment)
Ordinance, 1996 for the inclusion of Koch-Rajbangshi
- Community in the list of 8Ts in Assam.

Sir’ 4

I am directed to #nclose a copy of the Constitution(STs) Orders
(Amendment) Ordinance,1996 on the above subject and to request you
that this may be brought to the notice of the concern authorities
so as to enable the members of these comrmunities to derive benefits
as admissible to the Scheduled Tribes.

- Yours faithfully,
54/~ Dr.R.K.Srivasteva,
Director.

THE GAZETTE OF INDIA. REGISTERED NO $DL-33004/

Extraordinary 96
. Pt.IT Seetion I
PUBLISHED BY AUTHORITY

171 REW DELHI, SATURDAY,JANUARY 27, 1996/MAGHA 7, 1917.
Separate paging is given to this Part in order that it may be filed as
- a Separate complilation,

eaee

MINISTRY OF LAW,JUSTICE AND CCOMPANY AFFAIRSS .
{Legislative Department)
Mew Delhi, the 27th Jamuary,1996/Magha 7,1917(Saka)
THE CONSTITUTICON(SCHEDULED TRIBES) ORDER
(AMENIMENT ) ORDINANCE, 1996.
Ho.9 of 1996‘
Promulgated by the President in the Forty-seventh Year of the |

Republic of India. N
contdecee?
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An Ordinance to provide for the inclusion of Koch-~Rajbongshi in
the list of Scheduled Tribes specified in relation t¢ the State
of Assam. .

WHEREAS Parliament is not in session and the President is
satisfied that eircumstances exist which render if necessary for him
- to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by
clause{1) of article 123 of the Constitution, the President is
pleased to promlgate the following Ordinance

1. (1) This Ordinance may be called the Constitution(Scheduled

Tribes) Order (amendment) Ordinance,1996.
Shot title and

comnencenent .

(2) It shall come into force at cnce.

2. THE GAZETTE OF INDIA EXTRAORDINARY Payt II- Sec.11

* Amendmemt of the 2. In the Schedule tc the Constitution(Scheduled

Constitution - Tribes Order,1950, in "Part-II- Assan", under
(Scheduled Tribes) the Heading "II In the State of Assam exclu-
Order, 1950, ding the autonomous districts", after item 9

and the entry relating thereto, the following
iten and entry shall be added, nanely:

“10 Koch-Rajbongshi®.

SHANKER DAYAL SHARMA
Pr@ side nt.

K«K. Mohanpuria,
Secy. to the Govt. of India.
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GOVERIMENT OF INDIA

MINISTRY OF RAILWAYS
(RAILWAY BOARD).

RAILBHAVAN, NEW DELHI

No.94-E(SCT)1/31/3 8th March 1996

The General Manager (P)
All Zonal Railways,
(including DCW, DLW, CLW, ICF, KOF & WEAP)

The Director General,
Rbﬁos ‘0 0’
Lucknow.

Sub: The Constitution (Scheduled Tribes) Orders
{Amendment) Ordinance 1996 for inclusion of
Koch - Rajbongshi community in the list of
Scheduled Tribes in Assan.

LN ]

Enclosed please find herewith a copy of Ministry
of Welfare's circular No.12016/17/81-5CD(R/Cell)-Assan dated 31st
Jan, 1996 alongwith a copy of the Constitution (Scheduled Tribes)
Orders (Amendment) Ordinance, 1996 wherein it is shown that Koch-
Rajbongshi community has been included in the list of Scheduled
Tribes specified in relation to the State of Assan, for information
and strict compliance. '

Plaase acknowledge the receipt.,

| Sa/-
Enclssas above.. (M.S Mehra)

Jt.Director,Estt (Res.)I
No.94-E(SCT )1/31/2
Copy forwarded for necessary action tos
(1) FA&CAO, All Zonal Railways & PUs.
(ii) Chaiman, RRBs. |
(iii)  1Ds of ALl Undertakings under Railay Board

(iv) E(RB)I, E(RB)D, E(RD)II, E(RB)V, E(GR)I, E(GR)II
Eec.(ABE) and E(GC) Branches of Rly. Board.

(v) The Director,IRIATT, IRISET, IRIMEE, IRIEE.
{vi) The General Secretary,All India SC/ST Rly .Emp.

Association, 171-B/5, Basent Lane, Rly.C olony,
New Delhi.



ANNEXURE B-1i,

- é - R
CONFIDENTI AL, - Office € the Rly, Recett, Board,
Station Road, Yuwnhati-1.
No. RRB/G/CON/155/129
Dated 17.7.96.

To

The General Manager(P)
No Fc R’i ilway

linligaon,:

Sub: Reeruitment selcetion for the post
of PWL/Gr.I & IOA/Gr,I in secaloe
fse 2000-3200/~ catcgory No. 1 and 3
under Employmcnt Notice No. 3/95.

Refs GUM(P)/Malignon's Indent No. E/227/216/RRB/
2 (Rectt) Pt,II dta 8.6.95 and 2.8.95,

The RRB/GHY conducted the reeruitnent selection
for the post of BWL/Gr.I & IOW/Gr.I in scale B, 2000-
3200/- eategory No. 1&3 under Enployment Notice No. 3/95,
Ihe interview Board has tformed n pancl of 14 (fourteen)
candidates suitable for $he saic post and their names

arc reeomaended to you for appointment in ornder of
Cnerite '

Necessary reverification of character antece-
dent moy also be done at your end if neeessaxry.

Bio-data of 14(fourteen) condidntes as nentioned
in the cnclosed list is sent herewith for further
nccessary nction. ‘

The ERB/GHY may also be adviscd of their
date of appointment for record,

The panel has been approved on 4.7.96.

DA# Onc notice with Sa/-
14 (fourtecn) bio-data, ( R.XK. BORTHAKUR )
' GHAIRMAN,

L
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- 10 - ANNEXURE - B-2,
Railway Reczultment Board, Guwahati.

Dated 17.7.961
No. RRB/G/CON/155/129.

- NOIIGE,

Subs Recmuitment selection for the post of Inspector of Works
Gr.l & Pemancnt Way Inspccitor Gr.I in seale Bse.2000-3200/-
under Employment Hotice No.3/95 Cat. No. 1 & 3,

Gi(P )/MLG's indent No,E/227/216/RRB/2(Rectte) PtlII
dtd 8.6.95 and 2.8.95.

Date of W%’.i.'b‘tcn Test : 21.1096.
Date of Viva.voce test = : 27.6.96.
Date of pancl approved s 4.7.96.

The Sclection Board held the viva voce test on 27.6.96 for
the reexmditnent of Inspector of Works/Gr.I % Permancnt Way
Inspector/Gr,I in scale B, 2000~3200/- under Employment Notice
No. 3/95, Catcgory No, 1 & 3 and had found for PWI/Gr.I 8 (UR-4,
5C-1, 8T-1, 0BC~-2) and for IOW/Gr,I 7(UR-3, SC-1, ST-1, OBC~i)
candidates suitable for the said post and their names ave
rdeconnended to GM(P)/NF Rly./MLG in ORDER OF MERIT.

AGAINST U.R, VACANCY.

Ref

(1]

SN ROLL NO. _ NAME OF CARDIDATE MERIT POSITION
Te 540030 ABHOK KUWAR 1 |
2o 540216 SUDHANSHU SHEEKHAR 2
3. 510220 JAMALUDDIN KHAN 3

4. 510179 DIPAK CH. SARMA 4
5. 523182 TAPAS SUTRADHAR 5
6. 510197 GOLIAPUDI KALI PRASAD 6
Te 540148 PRANJAL GOGOI 7

AGAINST S.C. VAGANCY.

1.« 520096 NADREM KI SHOR KUMAR SINGH 1
2. 520110 PRADIP KR, DAS 2

: AGAINST S,T, VACANCY, |
1. 540238 UTPAL TALUKDAR 1
2. 540114, MUNLNDRA KUMAR DAS 2

- AGAINST 0,B.Ces VAGANCY,

1« 540113 MUNINDRA KALITA | 1.
2. 540177 RANA PRATAP GOGOI 2
3. 549192 PIJUSH GHOSE 3

Sd/~ (RK BORTHAKUR)
CHAIRMAN

RLY, RECRUITMENT BOARD s GUWAHATI,
Copy 1oz~
1+ The GM(P)/MIRE.
2. Pnncl filead.
3. Notiée Boards
4« Asstt. S.cy./RRB/GHY.
5. Reett. Soction/RRB/GHY.
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- 11 - ANNEXURE C-1,
CONFIDENTIAL. |
: QFFICE OF THE RILY, RECRUITHMENT BOKRD
STATION BOARD®: GUWAHATI- 1,
No. RRB/G/COH/155/101/Pt.1 Dated 17.7.96.
To

The Gencral Manager(P)
N,¥, Railway -
ﬂallgqon.

Subd: Rec“ultnont sclcctlon for the post of IOW/Gr,III

in scale k. 1400-2300/- under Employment HNotice
Ho. 3/95 Cat. No. 2.

Ref: G(2)/MLG's indent No. E/221/21 6/RRB/2 (Reott)PtaII
, abd.8.6.95.

rs

The RRB/GHY conducted the reemdtment selection
for the post of PWL/Gr.III in seale Bs. 1400-2300/-
under Employment Notice Nd, 3/95 Cat. No. 2. Therinter-
vicw Board has formed a panel of 36 Qthirty six) candi-
dates suitable for the snid post and their names are

rceomnended to you for aPpointment in order of merit.

Necessnry reoverifiention of character anteedent
nay also be donc at your end if necessary,

Bio-dnta of 36 (thlrty six) capndidates as mentioned

‘in the cenclosed list is senu herewith for further ncce-

ssaay action,

The RRB/GHY mayp be advised of their dqce of
~ppointnent for xecord.

“he pancl has buen approved on 4,7.96.

54/~ ( RK BORTHAKUL )

DA/One notice with CHAIRMAN,

36 (thirty six) bio-data.
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| &NNEXURE C-2,
RAILWAY RECRUITMENT B0ARD s: GUWAHATI,
No. RRB/G/CON/155/101/Pt.I Dated 17.7.96.
~ NOTICE, |

Sub: Reecxuitment sclection for the post of Pemancnt Way
Inspector Gr. II1 in scalc Bs.1400-2300/~ under
EnpPoymcnt Notice No. 3/95 Categoxry No. 24

Ref: GM(P)/MLG's Indent No. E/227/216/RRB/2 (Rcett) PH.II
(l'bd 8.609 50 *

Date of Written Tost $ 214196, |
Date of viva voce test 3 24,6.96, 2546.96 & 26,6,96.

Date of panel approved 4.7.,96,

: The Seleetion Board held the viva voce tost on#,6,96,
2546496 and 26.6.,96 respectively for the reeruitment of Pormancnt
Way Inspcctor Gre.III in sealc Bs.1400-2300/- under Erployment
Hotice No. 3/95 Category No. 2 and has found 36 (Ur-18, SC-5,
ST-3, 0BC-10) candidates suitable for tho post and their names
are recommended to GHM(P)/MLG in ORDER OF MERIT.

AGAINST U,R, VACANCY,
SN, Roll No.,  NAM¢ OF CANDIDATE MERIT POSITION.

Te 311080 RAJU KAR 1
2¢ 340333 JAIPRAKASH SINGH 1
3¢ 340616 PRAVIN KUMAR JALSWAL 2
4, 511193 SANJAY KUMAR 3
5 310514 HARENDRA SINGH 4
6. 310132 XIWNKL ANJANI KUMAR 5
Te 340385 KAMALA KANT 6
8¢ 311260 SAILENDRA KUMAR 6
9. 310563 DINESH KUMAR MI SHEA 7
10. 310563 JAYANTA DAS 8
1. 311083 RAKESH BABG 9
12. 310189 ARVIND KUMAE SINGH 10
13. . 311369 SUJIT KUMAR SINGH 10
14. 341200 CHANDRAHAS SINGH 11
15 340462 MAHUA PAUL 12
16. 311446 TAPAN KUMAR KAIITA 12
17. 430235 DHIRENDRA RAY 13
18+ 340405 KAUSHIK XKUNDU 13
AGAINST S.C, VACANGCY.
1¢ 320712 PURNA KANTA DAS 1
2. 320304 DHARMENDRA PRASAD 2
3 320031 AJOY NARAYAN ¥IX MEGHT 3
4e 321147 UPTAM KUMAR MALTIK 3
5 320692 PRABAN MBhHT 4

Contd, ..
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AGAINST S.T, VACANCYL
ol Roll No, NAME OF CANDIDATE MERIT POSIT ION.
Te 340894 SUDHIR KUMAR RAY Te
2e 330066 DIBYA KUMAR MIIL 2
3 330113 KEGWASBNG SEMP 2
AGAINST 0.8,0, VACANCY, ‘
1. 340608 PRASANTA DULTA 1
2 340095 SUDIP KUMAR NATH 2
5. 340456 MAHANAND SAH >
4, 340790 SANJAY PRASAD 3
5. 340477 MANOJ KUMAR SAH 1
6. 340386 KAMALESH KUMAR 4
To 340055 ANIL KUiAR SAMHA 5
8. 34.069 5 HANA PRATAP GOGOI 6
9. 340782 - SANJAY KUMAR 7
10. 340067 ARCHANA LANI DAS 8.

Sd/- (RX BORTHAKUR)
17.7.96
CHAIRMAN
RAITWAY RECRUITMENT BOARD :: GUWAHATI,

Copy ﬁoé-t'

2. The panel files (3) Wotice Boards.
5. Asstt. Sccy./RRB/GHY.

4, Reett. Section/RRB/GHY.

5. Reett, Scleetion/RRB/GHY.

Sd/-(RK BORTHAKUR)
CHAIRMAN
RALILWAY RECRULTHENT BOARD :: GUWAHATL.



